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has suggested that we should take
over some of the running mills. That
15 a gogd suggestion he has 'made. But
at the moment we have no such pro-
posal.

SHRI BHUPESH GUPTA: Sir, ip
the last twenty years 1 have been
only making many good suggestions.
But 1t takes the Government roughly
ten to twclve years to accept them.

PAPERS LAID ON THE TABLE

THE WEST BENGAL EMPLOYEES’
PAYMENT OF COMPULSORY GRATUITY
ORDINANCE, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION

g AT ¢ "T@E & SIAN

(SHRI BALGOVIND VERMA): Sir, I
beg to lay on the Table—

(i) A copy of the West Bengal
Employees’ Payment of Compulsory
Gratuity Ordinance, 1971 (No. 1 of
1971), promulgated by the Governor
of West Bengal on the 3rd June,
1971, under sub-clause (a) of clause
(2) of article 213 of the Constitu-
tion read with sub-clause (iii) of
clause (c¢) of the President’s Pro-
clamation (G.S.R. No. 984), dated
the 29th June, 1971. (Placed 1n
Library. See No. LT-757/71].

(ii) A statement giving reasons
for not laying gimultaneously Hindi
version of the above Ordinance.
[Placed in Library. See LT-758/71].

ANNUAL REPORT oF THE COAL BOARD,
CALCUTTA FOR 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES

TEQA T T WA | 5T qsaT

(SHRI SHAH NAWAZ KHAN): Sir,
I beg to lay on the Table a copy (in
English and Hindi) of the Annual
Report of the Coal Board, Calcutta,
for the year 1969-70. [Placed in Lib-
rary, See No, LT-759/71].
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ANNUAL REPORT AND ACCOUNTS OF THE
Foob CORPORATION OF INDIA FOR 1969-70
AND RELEASED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI

FI9 AA AT | STR7AT

JAGANNATH PAHADIA): Sir, I beg
to lay on the Table, under sub-szction
(2) of section 35 of the Food Corpora-
tions Act, 1964, a copy (in English
and Hindi) of the Annual Report and
Accounts of the Food Corporation of
India for the year 1969-70, together
with the Auditors’ Report on the
Accounts. [Placed in Library. See
No. LT-760/71].

—_—

REFERENCE TO ALLEGED CON-
TRADICTION BETWEEN THE
STATEMENT OF THE MINISTER
OF STEEL AND MINES IN RAJYA
SABIIA AND THE STATEMENT OF
THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
IN LOK SABHA—Contd.

SHRI BHUPESH GUPTA (West
Bengal): Mr. Chandra Shekhar is a
valient fighter. He will know how 1o
put up his case and then we will hear
the reply from the Minister agaln
truthfully and objectively,

MR. DEPUTY CHAIRMAN: It is not
necessary to read the whole letter. He
can point out the discrepancies.

SHRI BHUPESH GUPTA: As far as
letters are concerned, we have been
told that you are in the possession of
two letters, one written by Mr.
Chandra Shekhar in regard to a mat-
ter that arose in the House and an-
cther, we have been just now told,
written by the Minister concerned,
also relating to the game subject which
arose in the course of the discussion
in the House, These letters are not pri_
vate correspondence, so to say. I think
Mr. Chandra Shekhar’; letters have
been talked about. Both the letters
shoulg be circulateq to the Members.
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MR DEPUTY CHAIRMAN: You can
point out the discrepancies, Mr
Chandra Shekhar, and perthaps the
Mmister will clarify the position later

SHRI CHANDRA SHEKHAR (Uttar
Pradesh). I want to make certain pre-
liminary ok<ervations before making
points about the question that 1s under
discussion to day In my letter I have
not said anything else I have not
tried to write an essay on parliamen-
tary demecracy but I have just tried
to indicate certain discrepancies bet-
ween the statements of the two Minis~
ters I also feel that it 1s not a private
correspondence between one Member
and the Chairman or a Member and
the Minister It 1s a question of pri-
vilege of this House, this 1s a question
of procedure As a Member of this
House I discharged my duty by writ-
mg a letier to the Chairman indicating
to him that these are the discrepancies
The Chaiwr got a reply from the Minis-
ter The usaal course would have
been for the Chairman to come to his
own judgment but I am sorry that the
Chairman d d not come to any judg-
ment or even did not perhaps go into
these two letters,

MR DEPUTY CHAIRMAN Judg-
ment about what?

SHRI CHANDRA SHEKHAR Judg-
ment about the reply of the Minster,
whether the objections raised by me
are valid or not, whether the reply
given by the Minmster 1s in response
to the queries made by me or 1t is
something else, dealing with something
else, which 1s perhaps not relevant to
the guestions raised by me That was
the preliminary thing but if you say
that I should not read the whole letter
and 1f the Members do not have the
reply of the Mimster I do not know
how to come to any posttive judgment
or conclusion The other point 15 I do
not know how you can bar the Mem-
bers from asking questions because 1t
is not something my p.rsonal, as Mr
Rajnarain says I have nothing per-
sonal agamst anybody, I have no
grudge against anybody If under the
rules of this House you feel that these
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are certain discrepancies which should
not happen in the future, 1t 1s the right
and duty of every Member to make
his opmion clear on this 1ssue. This
1s agamn not a party 1ssue, this is not
an 1ndividual 1ssue  This 1s g question
of how the House 15 informed, how the
country 1s informed about vital mat-
ters which are so vital for our economy
and for the healthy growth of parlia~
mentary democracy Impelled by this
sense of duty I have tried to write this
letter and i this letter I say that on
June 10, 1971, 1n response to a Calling
Attention Motion by Mr Arjun Arora,
the Minister of Steel and Mines, Shn
Mohan Kumiramangalam, gave some
information abhout the mini steel plant
licences

SHRI BHUPESH GUPTA*: What are
you reading from?

SHRI CHANDRA SHEKHAR Itisa
letter by Mr Chandra Shekhar
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SHRI BHUPESH GUPTA: I request
that the lettcy be laid on the Table

What 1s the ruling?

s fRewm "1t o7 A X AT
gz qX @ 7 =TEY A gw a6t
THAGA

SHRI CI ANDRA SHEKHAR' 1
would have abided by your advice but
the difficulty 1s, this 1s a question of
facts I am not expected to cram every
word and produce.

MR DEPUTY CHAIRMAN Mr.
Chandra Shekhar, I am only trying to
tell you that 1t 1s necessary to mention
only some 1clevant and 1mportant
points  You may of coarse refer to the
letter while domng so. Even if Yyou
read from th~ letter it would go inte
the record and so 1t Is not necessary
to lay the lctter on the Table of the
House

SHRI CHANDRA SHEKHAR, If at
any time you feel that any word which
! say 1€ irrelevant you should pomi
out 1o me and ,



207 Re contradictions

MR. DEPUTY CHAIRMAN: No, I did
not say that. All that I say is, it is not
necessary to read the whole letter or
place the letter on ‘the Table of the
House.

THE LEADER OF THE OPPOSI-
TION (SHRI M. S. GURUPADA-
SWAMY): Sir, he has raised certain
issues and I do not think the House
will be in a position to appreciate all
the issues if he picks and chooses cer-
tain points made in the letter. There-
fore, Sir, I would like you to permit
him to read the entire letter and also
ask him to lay the letter on the Table
of the House.

MR. DEPUTY CHAIRMAN: I would
leave it to you, Mr. Chandra Shekhar.

SHRI CHANDRA SHEKHAR: Sir,
this is the letter.

SHRI BHUPESH GUPTA: We will
hear two letters; can I write a third
one?

SHRI
says:

CHANDRA SHEKHAR: It

“On June 10, 1971, in response to a
Calling Attention Motion by Shri
Arjun Arora, the Minister of Steel
and Mines Shri Mohan Kumaraman-
galam gave some information about
the mini-steel plant licences issued
so far. According to him only five-
licences/letters of intent had been
issued in total. Two out of these five
were granted to the State public
sector enterprises, namely, Punjab
Industrial Development Corporation
and Steel Complex Limited, Kerala.

In reply to an Unstarred Question
No. 472 on May 27,1971 in the other
House, the Minister of State in the
Ministry of Steel and Mines, Shri
Shah Nawaz Khan gave the infor-

mation that nine letters of infent
licences for Mini Plants had been
issued by May 27, 1971.

That statement, Mr. Deputy Chair-
man, sir, is available in the Library

[ RAJYA SABHA ]
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two Ministers

and I had altached a copy of that

statement with my letter.

‘It would be seen that according to
Shri Shah Nawaz Khan, the Minis-~
ter of State, nine licences/letters of
intent were issued whereas according
to Shri Kumaramangalam the num-
ber was five only,

‘Shri Kumaramangalam did not
mention that a letter of intent had
been issued to Shri S. N. Agarwal
for 50,000 tonnes steel billets capa-
city plant at Bangalore on May 15,
1971. The Minister also did not men-
tion the 1ssue of C. O. B. licences
to Tata Iron and Steel, which was
jssued on May 18, 1971 for a “mini.
steel, plant at Adityapur with a
capacity of 30,000 steel ingots. Simi-
larly, he did not mention the issue of
licences to Orissa Industrial Develop-
ment Corporation and Krishna Steel
Industries. There is wide gap and
obvious contradiction in the state-
ments of two Ministers,

At this point I want to make a slight
modification that at a later stage in his
statement Mr. Kumaramangalam re-
ferred about this Orissa plant and that
way his number comes to six.

During the discussion on June 10,
1971 in Rajya Sabha, Shri Arjun
Arora said: ‘Sir, in hir (Kumaraman-
galam) statement today he has tried
to fool the House by comparing this
50,000 tonnes capacity Steel Plant to
the Workshop of a poor blacksmith.
It is not poor blacksmiths who are
involved. It is Chowgules, the
Dalmias, the Birlas and the Tatas
who are involved.

Shri Kumaramangalam, while re-
plying to this said....regarding the
grant of particular licences, I would
like to make it clear that no licences
have been granted to Dalmia or any
of the Birlas’ groups.’

The Minister also said that private
parties receiving the licences were:

(i) Electrosteel Castings Ltd.;
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(1) Rathi Alloys and Steel Plant
Lid, and

(111) The Andhra Steel Plant Cor-
poration,

According to Shr: Shah Nawaz Khan
(as shown 1n the said statement)
there was g COB lLicence 1ssued to
Tata Iron and Steel Company

‘This reply, 1t needs to be mention-
ed, was given on a specific question
regarding ‘Miny’ plants Therefore, at
this stage one cannot start arguing
that Tata Iron and Steel licence did
not qualify to be called as a ‘Minr’
plant, because the process adopted
was the “conventional one”, Also the
dropping of Tatas’ name from the
hist cannot be on the ground that 1t
was a COB licence as the licence
1ssued to Punjab State Industrial Co-
rporation which he has mentioned as
one of the five was also a COB h-
cence If by any logic Tatas’ was not
a minl plant by the same logic there
should have bene no mention of the
licence to Punjab State Industrial
Corporat on,

Both the Ministers Shri1 Kumara-
mangalam and Shri1 Shah Nawaz
Khan have accepted that a licence
was 1ssued to Electrostee! Castings
Ltd Who owns this company”? Ac-
cording to the report of the Indus-
trial licensing Policy Inquiry Com-
mittee, which the present Steel and
Mines of Minster, Shri Kumaraman-
galam, was himself a Member Elec-
trosteel Company was formerly
known as Dalmia Iron & Steel Co,
Ltd The Electrosteel was, therefore,
and rightly so, rciuded as a Com-
pany of the Dalmia J Group (see
page II-55 of Appendices volume 11,
the Report of the Industrial Licens-
1ing Policy Inquiry Cemmittee) Ac-
cording to Monopoltes Inquiry Com-
mission Dalmia Tron and Steel Com-
pany had assets of R« 237 crores
(see p 385 of the Report of the
Monopolies Inquiry Tommission,
1965) "

These are Government documents
Again, Mr, Deputy Chairman, the po-
sition is this'—
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“The fact that Electrosteel Castings
Limited 15 a Company of Dalnua
Group 1s also revealed by the cur-
rent Telephone Directory of Delhi
1ssued by the Post and Telegraph
Department On page 74, column 3
under Dalmiy Cement (Bharat) Li-
mited one finds an entry of Manager
(Special Duties) PL Pasricha with
telephone No 40121 and 45730 On
Page 93, column 2 under Electrosteel
Castings Limited one again finds an
entry for PL Pasricha as Manager
(Special Duties) with same tele-
phone numbers The location of the
offices 1s also the same te, Scindia
House In the face of these facts it
1s difficult to accept the assertion of
Shri1 Kumaramangalam that a licence
to Electrostecl was not a licence to
Dalmia House

“The Minister also said that 51
per cent shares of the Steel Complex
Ltd are owned by Kerala Siate
Government” If i1t were so accord-
ing to the Companies Act, 1956 this
enterprise would fall under the
category of ‘public sector’ But the
hard reality 1s that the Company
has been listed as a Private Sector
enterprise 1 the statement as given
by the Minister of State, Shr1 Shah
Nawaz Khan ang this too only two
weeks earhier to Shr1 Kumara-
mangalam’s emphatic assertion that
the Kerala Government held 51 per
cent shares 1in the Steel Complex
One does not know 1f the complexion
of the share holding structure of the
Steel Complex had really chansed
during the 15 days or the facts were
being conveniently twisted to put-
up the show that the public sector
had also a share 1n the Mini Steel
plant licences”

I want to biing to your not.ce that
when Mr Bhupesh Gupta tried te
raise a question, the hon Minister
tried to chide him saying “It 1s your
Government which has given 49 per
cent of the shares of th= Steel Com-
plex to a private company It was not
marvertently, Mr Deputy Chenman,
but 1t was an emphatic assertion by
the Minister He chose to be a con-
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ventent instrument to hit back Mz,
Bhupesh ' Gupta who tried to be
critical about issuing mini-steel plant
licences.

Mr Deputy Chairman, Mr. Mohan
Kumaramangalam also stated ithat -

“There was only one application
of the large industrial houses which
was under consideration and 1t was
an application of the Mod: Indus-
tries Ltd. Accorcing to Shii
Shah Nawaz Khan there were appli-
cations from (1) J, K. Steel and In-
dustries; (1) J. K. Synthetics
Limited, and (1i) Moti Lal Padam-
pat Sugar Mills, A private member
has limited resources 1o ascertain
whether a particular company was
associated with a larger house or
not. But in the case of these com-
panies the Licensing Policy Inguiry
Committee has certainly given 2
posttive yudgment J K Syntheties
which was formerly known as J, K,
Steel Ltd, are listed under J XK,
(Sanghania) Group J XK. Group
1s one of the 20 larger houses of the
country, There were alsc a number
of other applications which had
already been processed and sub-
mitted to the Licencing Committee
for their consideration, Once agan.
one finds 1t difficult to understand
whether the information given by
Shri Kumaramangalam ig correct or
the one given by Shri Shah Nawas
Khan, the Minister of State”

Mr. Deputy Chairman, these aie
certain facts which I want to bring te
the notice of the House We have to
investigate about these mini-steel
plants because nobody knows how
many more licences are being given
to what party.

There 15 a statement from some-
where that in Madras there 1s one
Arkapam Steel Plant. 'That 1s perhaps
in the public sector I do not know
when that steel plant was given
licence. But here is an interesting
thing Mr. Deputy Chairman, about

[ RAJYA SABHA ]
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which I do not L. <o [far
from any quarter from the Gov-
ernment 1n spite of oup interpola-
tions and questions in this House and
in the other House, I read out an
extract from Metal Bulletin No, 5586
dated 26-3-71. This Metal Bulletin 1s
a weekly publication from I.ondon
Here 1s that news 1tem.—

“To help India’s current steel
shoitage, Poly Steel India is under
taking an ambitious project at an
mitial cost of Rs 96 m. at Bhavna-
gar (Gujarat) where 1t 1s setting up
a new plant comprising two electric
arc furnaces and continuous casting
equipment, to produce 50,000 meiric
tpy of ingots and billets. Capacity
will subsequently be expanded to
75,000 tpy and ultimately a pro-
tion of 200,000 tpy 1s envisaged
Commenting on the project, JP
Mehta, Managing Director of Poly
Steel said that the building for the
project was already complete and
the first arc furnace would be
commissioned by July and the
second a few months later, The
plant will utilise the substantial
quantities of scrap that are avo 1-
able locally, At a subsequent stage
the company plans to install a
100,000 tpy rolling mill On com-
pletion of the project, Poly Sfeel
expects to have invested a totai ~f
Rs 50 m”

This 1s only one report When Mr
Arjun Arora said that vcu are not
giving these licences for the black
smiths, at that time 1t was said, Mr
Deputy Chairman, that scrap is avaul-
able, It is going waste and in order
to utilise that scrap, it is necessary to
have these mini-steel plants. I do not
know if the hon’ble Minister knows
about the Scrap Committee Repot
which was produced by his own
Ministry three years back, THere Is
a copy of that report, Mr. Deputv
Chairman. This very question wwas
discussed there and it was said that
an economic unit of a mini-steel plant
will have a ton top capacity. This
is the report of the Scrap Committee,
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Mr Deputy Chairman If 1t was to
utilise that scrap, the assertion of Mr.
Arjun Arora was more correct 1han
the emphatic assertion of Mr Mchan
Kumaramangalam, Also this report
indicates that the term scrap 1s very
vague, There are three typcs of
scrap. There are scraps which arc

utilised for producing utensils and
other household gadgets,
MR. DEPUTY CHAIRMAN- DMay

1 make a suggestion? Let us stick 1o
the hmited 1ssue and not go on to
policy matters

SHRI CHANDRA SHEKHAR Not
pohcy matters, Mr Deputy Chaitman,
The pomnt 15, when you say .hat rim
steel plants are gong to be instclled
in order to use the scrap, what type
of scrap will be used” I ask thio
hecause there was a question to-day
as to how the Bhilai Steel Plart scrap
has been given to the Khaitan group
of imndustries of Calcutta, who are soli-
citors of the Birlas Angd three or four
Members of Parhament have repre-
sented to the Government that tre
Bhila: Steel Plant was out to a loss of
Rs. 20 crores, And no action has been
taken so far. I have also reccived a
teiegram What is happening afte:
all, Mr, Deputy Chairman? It is not
that I am trying to bring 1 policy
issues Questions and Calling Aften.
tion notices are given in this House
only to bring the Government to 1ts
senses and to make it not to do certain
things which are not advisable. As
was 1indicated by Mr, Arjun Arora,
fears have been expressed in manv
quarters that these 50 000-tonne stec)
plants will not remain 50 000-tonne
steel plants and that their capacity
will be increased That has been
qubstantiated by what I have quoted
from the Metal Bulletin repert And
not only that, the S.viet expert
in the Arkonam steel plant hnas
made a statement very recently—
T have got a copy of that state-
ment, but I do not wanf to go into that
—that there is an in-b o1t capacity of
2 lakh tonnes in the Arkonam plant
Mr. Deputy Chairman, Sir, it is a very
important, urgent and serious matter.
1 shall not go into the reply of the

[ RAJYA SABHA ]

between Statements of 214
two Mu.sters

Minister-—the Mrnister is here now to
reply—and I will not mention

any
contradictions in his reglies. I only
wanted to  bring these facts
to your notice and I want

your guidelines on this,
[ am just making a statemen:t on
another statement. There snovld be
some way out by which matters can
be thrashed out and the country and
the people may know who was telling
the truth and who was telling untruth,
because 1f such replies are there, I do
not know what function or duty 1s
left for a private Member. A private
Member 15 not expected to go into the
details, Mr, Deputy Chairman. Sir
many a time statements are nmade hy
Ministers, by the Govcrnment, at the
behest of the offictals who think that
private Members do not knew any-
thing about them. But there are
honest officials there are perscns who
are anxious to see that these things
are set right, Sir, the Calling Atten~
tion Notice and the questions by Mr.
Arjun AYora were to set right certain
wrongs which are being perpetuated,
I can understand evasive replies; 1
can understand concealing certain
facts, But concealing big monopolists
and concealing something which on the
face of it is wrong, 1s different To
say, “We do not know whether it
belongs to the Dalmia group or not”.
is too naive a reply. None w1ll pelieve
the Minister to be so innocert or
1gnorant Moreover, if they are
1gnorant and i1nnocent, we expect that
bureaucracy will come to thei~ help.
at least to give factual things Wr
Deputy Chairman, Sir, I am worried
not only because there were evasive
replies, but I am worried thar an im-
pression ig sought to be created 1n the
country that in spite of all efterrs Ly
Members of Parliament certain mono-
polists can go scot-free, they can get
the patronage of some big one and
they can do whatever they like This
impression should be removed. Other-
wise, the very utility, the very
functioning of this House will Le put
to jeopardy. There will be a nega-
tion of the very parliamentary domo-
cracy. There will be a negation of all

It 1s not that
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these norms and standards tnat have
been set up in this House and in
parhiamentary democracy. With these
words, Sir,. ....

st TwArae ;oA faedr o
afgy 74T |

|| FANAT Tl |

S AHATTO ¢ 7\ Alfeg
qAAE WA o 96 38 feEdr @ ar
g SmaE St & quar o fF fEdt
Bw  wEarAE

SHRI CHANDRA SHEKHAR: With
these words, Sir, I would request you
and urge upon you, do not make it
only a debating pomnt, try to evolve
some method by which we could know
the truth and tell Parhament.

SHRI M, S GURUPADASWAMY-
May I make a submission before the
Minister replies to some of the things?
The letter was wrniiten by Shn
Chandra Shekhar, I am not going
into the whole thing, I am only point-
ing out that Shri Chandra Shekhar
wrote a letter to the Chairman draw-
1ng his attention to some of the dis-
crepancies in the answers given by
the Minister and his colleagues Now
you have heard the various points
raised by Shri Chandra Shekbar in
the letter, I do not think that by
debating these things and by hearing
his reply the House would be satisfied
and all the doubts would be cleared
I do want to hear him, but still I want
to submit that any amount of reply at
this juncture will not remove the
cloud, the doubt, the suspicion, that
is 1 the minds of Members. This
should be viewed in a very serious
way. It is not merely finding a wav
out My friend, Shri Chandra
Shekhar said that the Chair should find
a way out But the way out could be
very drastic because if what he has
said and what he has raised in the let-
ter comes true, perhaps the Minister
has got to go home, Therefore, 1t 1s a
very serious matter, I suggest, there-
fore, that after hearing the Minister
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still there will be a case for making
an mquiry and so you may constitute
a committee of this House consisting
of leaders of the various parties in-
cluding our friends from the Treasury
Benches to go mnfo the whole affair
and submit a reporl to you, and then
the House will be able to take a deci-
sion in the matter, Ii happened in
the past when Feroze Gandhi raised
an 1ssue 1n the other House in those
days 1n 1952

Y TARATAT © qIST FT |

SHRI M S GURUPADASWAMY:
I was a Member of the other IHouse
at that time and it was far less
a charge he made. And on tnat
account an mmquiry committee was set
up, somebody had to pay penalty on
account of that Therefore, withoit
prejudging the 1ssue I suggest that
vou consider my request that a com-
mittee of the House may be set up to
go into this issue In the interests of
the Minister and the Ministry ifself it
is necessary; otherwise, these doubts
will persist I beg of you, I implore
the House also, to consider my pro-
position and accept this request of
mine so that this will be a way out,
as Mr Chandra Shekhar has pointed
out And this is the way out I suggest.

SHRI BHUPESH GUPTA: T have 3
submission to make, Sir You have
to hear my submission I can undecr-
stand what he has said . But dis-
cussion should rot be precluded There
are two aspects of it One is pro-
cedural aspect That relates to the
question of the discrepancy which
should be clearly gone into and found
out what is right and what is wrong
The other aspect ic the basic issue of
licensing of the private sertor
element

MR DEPUTY CHAIRMAN It does
rot arise out of this  This is only
regarding the discrepancy We aie
not considering any policy matters.

SHRI BHUPESH GUPTA Shil we
cannot say anything until we have
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heard the Minister, Let him speak
I am sure he alsg will read out a
letter. I do not know how long it is,
Surely, I think, it will not be very
short either, We will bear with it
After that I demand the House should
take into consideration the issue of
granting licences........

MR. DEPUTY CHAIRMAN: This is
a matter regarding the discrepancv.

SHRI BHUPESH GUPTA: Why ure
you interrupting all the time? I nave
been making a suggestion.

Therefore, the procedure should not
be a committee of the House. That
is what I am saying. The procedure
should not be a Committee of the
House, The proceedure should be
that the House should con-
sider the adviseability of either negat-
ing the decision of the sovernment or
confirming it. I am for negation and
cancellation of the decision  There-
fore, T should be given a chance m
order to bring out my case. My case
is that the decision should be changed
and altered Shri Chandra Shekhar
is not guided by personal considera-
tions, These licences are given to the
big business people. Even without
that, I think the question should be
discussed, There should be a special
motion to discuss this matter and the
House should dispose of this. Even
after this discussion, if you feel that
certain facts are there to be elicited,
then I suggest that the proposal to
appoint a committee may be accepied.
Let us now hear the Minister,

MR. DEPUTY CHAIRMAN: So far
as the second point is concerned, T
want to sav that we will be discussing
the Steel Ministry next week....

SHRI BHUPESH GUPTA: We are
not concerned with that, We are now
concerned with this specific issue.

Mr. DEPUTY CHAIRMAN: You
can make out your case and you will
get a chance to negate the policy of
the government even at that time....
(Interruptions). Why do you in-
terrupt me?
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SHRI BHUPESH GUPTA: [ will
give you a precedent, LIC came up
during the budget session. The
Finance Minister was involved in it,
The matter could have been taken up
at the time of the Appropriation Bil)
or at the time of grants of the Finunce
Ministry or other grants. But the
issue was discussed separately, The
subject of LIC loan to Mundhra was
discussed separately, apart from .hings
done or not done by the Ministry
concerned. Similarly, the whole thing
should be discussed, whether 1t was
right or not to allow private sectcr to
go into steel.

MR. DEPUTY CHAIRMAN: When
we discuss Steel Ministry .. ...
(Interruption<)., Do not interrupt me-
when I am speaking. Please listen.
Even after discussion on the Steel
Ministry, if it is found that it is
necessary to have discussion on this
specific issue. , .

SHRI KRISHAN KANT: No, no

MR. DEPUTY CHAIRMAN: Why
do you interrupt me, when I am speak-
ing?

SHRI KRISHAN KANT: I have got
the right to say that the advice......

MR, DEPUTY CHAIRMAN- But
you have no right to interrapt the
Chair,

SHRI KRISHAN KANT: Discussion
on Steel Ministry and this discussion
are quite different.

MR. DEPUTY CHAIRMAN: Yow
have a right to speak. But you
should not interrupt me when T am
speaking. You please sit down....

SHRI BHUPESH GUPTA: Under
Steel Ministry many other things
come—Hindustan Steel, running of
Bokaro. running of Durgapur, etc.
This should not be confused with this
specific issue,

MR. DEPUTY CHAIRMAN. Why
don't you listen to me? Then you willi



219 Re contradictions

[Mr. Deputy Chairman.]

runderstand. What I say is this,
After discussing the Steel Ministry, if
the House wants that we should find
out time to discuss.. (Interruptions).
"Why do you interrupt me?

SHRI BHUPESH GUPTA: We have
‘got some commonsense, Again and
again I have been saying that the dis-
cussion on the working of a Ministry
is much broader than this gspecific
issue,

MR, DEPUTY CHAIRMAN:
question will be
~wards.

That
considered after-
Please sit down,

S USHATRIGW @ FTOT TUT WY
gfaw | o7 gaar Fa1ad, afe= wmq &
WA FTASH ! FAAT E @Y |

At gaawmafa - qITA g O
I Far % 3, afFq  AMwT g9
ARfaFA A |

ot ARATAAN : Afwg, § AT
H 93 FATE 9a T90F WTE 2 &7 2 |
T fetom 7 fageq sww @A £
F FaXA I AT G 7 qTH
T OF are wT =rfew )

ofi o amq oA & Ay wfg

St THATAAN : T4 HT AT 8
g1 Tfen, aqifEs | agra gar 32

-

ql AT F1 ITF! CHIST AT T |

=t sa|wmafd ;g &3 sz

o ARATVQAWN : 53 I § F T
aeat 3 ) " A ag 3 P ooy ey
A qqr T A S gy ATy Fr feArE
oGS a7 T omA Tmod meen
§Y WT  WAATT wAT S T
gd AT 2faT 97 T3 | gwaw
Fa 4[5 a7 o &1 wererae o
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o WwEFAYT : WIF 77 @ T
a1 & afaara & faar 3, sofay sw
TF qITHT IgF TANG T & 99 A6
39 97 ®¥ q9gqr ¥ =g 94 A

Sy AHATTAN : WAAT GI2T o
Tz 78 Far v qfF war &y agr @
far A 3TF 9@ F A qEAN
g oo § ifaaa R § fr 9fs
qST AT & dFefRuz § wAT & 39
faar st aF Fa s g T T9
qF 7Y 9ZAT | qg TATL q HT FIZGT
gl Fifs 1 afeareaa & Fie o 2
ag frr  enfa &t Ay @ S, afew
% 99w @3T ¥ AL} TT g
qg FEAT RS § AEHQ@L ST F AR
gad sl F30 f § araeiT war &
R o7 F1 9g  qUfF AT S 9T A
i, AR e Ry A va AT d
TAFIAIAHITWRY ...

st geaARia : &% 2, W@ A
afsr |

SHRI BHUPESH GUPTA: Let the
Minister give that letter, Sir.

sy TRAMQAN : AAT . L

sft gqawrata : AF  F, ;AR
ez fraax g T

At qwATEAT ;g A #
oI G Fg 3 OF Al EAEETEy
St & gaAE &1 " @ F 3
1 & q19 g ag 9€T WmET 8 &
FrE FHA ez Fr W AW R
ar3ag 15 fa7 ®, oF W@ H ar &y
qF 7 YT WE F, " AT 9%
agq g =ifgy, #afF ag oF ofz-
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FAT FIRFE § AL ATATE g7 AW
F OHEFX  F @ w@m | a7 A
¥EE TF Car ;T AT fF o= as
g ag e FvAT #1 adw T,
afer gad “fad” wez W1z Fv )
ag Fafafees aimr & | wset & ama
FAFHL  Fr Fgfafes qalwr

g

SHRI BHUPESH GUPTA: Sir, un
a point of order. This is very wrons.
There is nothing Communistic in it,
Sir, Mr. Rajnarain wants to antago-
nise us. He is dividing us and he is
dividing the country. Sir, it is the
S.8.P. language. I say, Sir, that it
is the S.8.P. language. Anti-Commu-
nism should not be brought in here,
Here Mr., Chandra Shekhar has done
it absolutely in the public interest....

(Interruptions).

SHRI BIPINPAL DAS: He under-
stands only the Communist language. .
(Interruptions)

ST TTFATIAOSW ¢ (WA F FEAT
qEAT § fF At Fa@ AT FIA A
A J997 qgr 1 gare fam fafes
qTer ETE ST 4T # o7 T, a8 W e
€ fF gn &t grar i @7 @ A7 T
g9 | gragt I F19 T8¢ 4T
§ =mgar § fv wmr g@E rg-Ag agn
TH 9T ag9 FAT AR 9 & 17 37
I FHY 93

SHRI LOKANATH MISRA (Orissa):
Sir, 1 congratulate Mr. Chandra She-
khar for the guidance that he has
given to this House in a matter..

SHRI ARJUN ARORA: He has
sought the guidance of the Chair.

SHRI LOKANATH MISRA: . like
this., Because he belengs to the rul-
ing party and because he is a mem-
ber of the Working Committee and
because he enjoys the respect of the
ruling party, he can do it. I am very
happy about it. 1 will congratulate
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him also for the help that he has ren-
dered to the House on this particular

matter. Sir, on so many occasions

Ministers have misguided this House
and it has been brought to the notice
of this House. But neither the Chair
nor the ruling party took notice of
this and they summarily rejected it.
Fortunately, Sir, while groping in the
dark, we have found out something
where we could anchor arnd we have
found some ray of light.

MR. DEPUTY CHAIRMAN: Al
right, Mr. Misra. That will be
enough.

SHRI LOKANATH MISRA: No,
Sir, that is not enough. This has
given some enthusiasm, some encou-
ragement, to us that hereafter pro-
bably truth can prevail in this House..
(Interruntions). The Government of
India says, “Satyameva Jayate”. But
there is no {ruth anywhere. That is
what I find.

AN HON. MEMBER: Everywhere
there is truth.

SHRI LOKANATH MISRA: I do
not want your testimony.

MR. DEPUTY CHAIRMAN: AbD
right, Mr. M sra.

SHRI LOKANATH MISRA: Sir, if
there are interruptions, I have told
you, Sir, that they are to be met.

MR. DEPUTY CHAIRMAN: Let us
hear the Minister.

Shri LOKANATH MISRA: Sir, there
have been so many occasions when
wrong things, misleading things, mis-
leading informations have been given
by Ministers. I completely and em-
phatically endorse whatever has been
suggested by Mr. Gurupadaswamy,
but it should not be an ad hoc com-
mittee but a permanent committee
like the Privileges Committee, the
Assurances Committee or any other
committee. There must be a perma-
nent commitiee and any matter which
relates to a misleading statement by
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a Mrmister should be referred to that
committee, because you do not allow
us to refer a matter to the Privileges
Committee

SHRI ARJUN ARORA Call it
Committee on Contradictions

SHRI LOKANATH MISRA I wowd
like to call 1t the Committee on Fact-
finding, 1f nat anything else This 1s
a matter of procedure, now that we
are dealing with something, let us
also discuss about procedure I fully
endorse whatever has been suggested
by the Leader of the Opposition—that
there must be a committee—but mv
only amendment 1s, 1t should be o
permanent committee to which we
can refer any matter, any misleading
answer or any untruth that i1s stated
in the House (Interruption) 1 want
you kindly to take the opinion of the
Members of the other parties also sze¢
that we can form the committee In
this particular matter, as you have
suggested we are discussing the Steel
Ministry 1f possible let us thrash 1t
out during the discussion on the Steel
Mrusiry If Members are not satis-
fied then raturally there has to be
another debate

o AT
A [AT FIAT |

arE, 39 9T al

SHRI KRISHAN KANT Sir, can I
submit something to you?

Mr Mishra has said this may be
discussed 1in the Steel Ministry debate
and all that We do not want these
discrepancies to be discussed in the
debate on the Steel Ministry

MR DEPLIY CHAIRMAN Why
do you want to raise this question
again and agam? He has made a
statement Even after that, 1f Mem-
bers are not satisfied, they may dis-
cuss the specific 1ssue Mr  Mishra
has made the suggestion that theie
can be discussion on the specific issue
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SHRI KRISHAN KANT Sir, please
bear with me for a mmute. Mr.
Chandra Shekhar has stated that this
was a question to be decided by the
Charrman Mr. Charrman had not
given any decision He has left the
decision to the House but 1t 1s not put
to the House This 1s a different deci-
sion to be taken by the House by dis-
cussion on the 1ssue raised by Mr
Chandra Shekhar The discussion on
the Ministry of Steel 1s a separate
thing Therefore, 1t should be dealt
with separately by the House on a
dafferent occasion.

MR DEPUTY CHAIRMAN Mr.
Chandra Shekhar has pointed out cer-
tain discrepancies in the replies given
mn thuis House and in Lok Sabha, and
he hag also suggested that the Minis-
ter should he asked to clarify The
Mmister also has agreed that he has
no objection to clarify 1f the House
so desires Therefore, let us hear the
hon Mimister and find out what the
decision 1s

ST VAT GZT AT ATT aF AT
TRATE |

SHRI S MOHAN XUMARAMAN-
GALAM Mr Deputy Chairman, Sir,
may I begin by reading ocut my reply?
This 15 a letter addressed to the
Chairman

‘I write with reference to Shri
Banerjee’s note, enclosing g copy of
Si11 Chandra Shekhar’s letter of
July 22, 1971, addressed to you

‘The mmember has stated that
there 18 a contradiction between the
answers given to Lok Sabha Un-
starred Question No 472 answered
on May 27 1971 and what I had
stated ™ the discussion on the Cal-
ing Attention Motion 1n the Rajyya
Sabha on June 10, 1971

‘The correct position of the total
number of units given 1ndustrial
licences/letters of intent as on May
27 1971, 1s indicated in the reply
to the Unstarred Question This,
of course, refers to the issue of -
Jdustrial licences/letters of intent
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for this industrial sector subsequent
to February 19, 1970, when the sec-
tor was brought again under licens-
ing.

‘It is important to note that prior
to that date it had been delicenced
from May 1966 to February 1970.

‘In the discussion in response to
the Calling Attention Notice, I re-
member I had uppermost in my
mind those caseg in which we had
cleared in principle the procurement
of continuous casting machines
from abroad (with substantial indi-
genous content) on the ground that
their electric furnaces were likely
to be commissioned by the middle
of 1971 and that, therefore, they
would be in the best position to go
quickly into production of steel. I
recall the mover of the Notice, Shri
Arjun Arora, reading from a news-
paper item of a Press Conference in
which I had specifically referred
only to these units,

‘These are the units which would
come into production the earliest
and therefore these were of the
greatest concern at the time and it
was over the grant of licence to
these units that controversy had
developed

‘Though my emphasis 2all along
was on the units whose import of
capital equipment had heen approv-
ed, the fact that there were a few
other cases cleared by the Licensing
Committee was not kept from the
House. In fact, 'in my initial state-
ment itself T had said:

“..a number of applications for
clectric furnance-cum-continuous
casting or conventional casting
units have been considered and
letters of intent issued.”

‘Some of these parties....are in a
position to have their electric fur-
naces commissioned by the middle
of 1972. Two of these are public
zector units, or units in which the
public sector has a substantial
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share. In order to facilitate the
early production of wuseable steel
from these units, it has been decid-
ed in principle to clear their appli-
cations for import of continuous
casting machines. . ..

‘Throughout the rest of the dis-
cussion I continued to stress the
clearance given to these units for
import of their plants. It is in this
connection that I listed five units,
including two units in which the
public sector have substantial
shares, as well as sixth unit—M/s
Modi Steel whose case for import
of equipment was cleared in princi-
ple but the clearance was to become
operative only if the case was also
considered and approved from the
angle of the Monopolies and Res-
trictive Trade Practices Act,

‘I do not think that I was misun-
derstood, as one Member put a spe-
cific question regarding the foreign
exchange involved in this import of
equipment. In reply to that specific
question I had stated that foreign
exchange would be on the average
about Rs. 20 lakhs for each of the six
cases, or Rs. one hundred and twenty
lakhs in all.

‘It will be seen that the facts [
was mentioning related to the six
cases and not to all letters ot in-
tent/industrial licences issued. It
is in relation to these six cases that
I had stated: “These are the plants
that are coming and I do not think
we have departed so far as the In-
dustrial Policy Resolution is con-
cerned.”

Actually, out of the mnine cases
mentioned in the reply to the Un-
starred Question referred to above
—that is the unstarred question
in the Lok Sabha—five are those of
units in which we had accepted im-
port of continuous casting plants.
Of the other four, what was done
for M/s Tata Iron and Steel Co. was
the granf ot a carrying-on-business
licence—that is the COB licence.
TISCO, in the period of delicensing
—prior to February 1970—had set
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up a roll foundry which had surplus
hot metal and were making ingots
by the conventional process. When
licensing was re-introduced in 1970,
TISCO applied for a COB licence
and it was granted. But I did not
refer to the application of TISCO
because, here again, no import of a
continuous casting plant was in-
volved in its application.

‘Of the three others, I find that I
had even mentioned the date of the
issue of letter of intent to the Orissa
Industrial Development Corporation
in the course of my answers. I was
giving some of these dates illusira-
tively and therefore, did not detail
out all the dates. I also remember
to have read out these dates from
a copy of the enclosure to the Un-
starred Question which was in my
papers.’

That is the very thing which is sup-
posed to be in contradiction and I
have it still here and if anybody
wishes, I will show it to him.

“This is clear from the fa:t that I
have quoted the two cases of re-
jection as well. So far as the cases
of S. N, Agarwal of Bangalore and
Krishna Steel Industries are con-
cerned, since no clearance had been
given to them to import continuous
casting machines, they were not
mentioned by me,

‘The issueg raised in the Calling
Attention Notice and in the discus-
sion on June 10, 187! were of inter-
pretation of policy under the In-
dustrial Policy Resclution and not
related to numbers of the units
sanctioned or accepted in principle
by Government,

‘T think 1 have already explained
why Tata Iron and Steel Co.. was
not mentioned, while Punjab In-
dustirial Devg@Yopment Corporation
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wos,  Therc was no import ¢i c¢on-
tinuous casting plant involved in
TISCO’s application in contrast to
the application of the Punjab In-
dustrial Development Corporation
which did involve such mport.
‘With regard to M]|s. Electrostee:
castings Ltd,, the position is that this
firm originajly applied for an in-
dustrial licence for manuiacture of
wire rods on October 13, 1969. They
ordered their eleciric furnaces 1in
November 1969. This was during a
perind when the establishment of
electric furna’es was delicenced.

‘Thig application for manufaciute,
of wire rods was processed in the
normal way and the Department of
Compuny Affairs were consulicd,
and they advised that they had na
comments to make on the applica-
tion, The licencing committee
cleared the application on March 30,
1970, and a letler of intent was
issued to the firm on July 1; 1970,

‘Ag the Licensing Committee had
cleared the application in  March
1970, no occasion arose to clear this
case from the angle of the Mono-
polies and Restrictive Trade Prac-
tices Act which came inlo force in
June, 1970. In these circumstances
there was no discussion on the file
which would have drawn my atten-
tion to any connection of this unit
with a large industrial house, It
was in this background and on the
facts available to me at that time
that 1 stated that there was no
application from any Dalmia unit,

‘It should, however, be stated
that the firm in question has deni-
ed that they are connected with the
Dalmia group. The firm’s conten-
tion that they are not connected
may or may not be legally and
technically correct. To make sure,
I propose to check in consultation
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Affairs whether this firm can be
considered as inter-connected or
associated with the Dalmia Group.’

Naturally because My, Chandra She-
khar has given certain facis which
need investigation. I may also refer
to the fact that I was o mcember of
the Licensing Enquiry Committee to
which Mr. Chandra Shekhar has
drawn the sttention of the House and
I may mention that I do not remem-
ber that Electro-steel Caslings Ltd,, is
a4 company of the Dalmia group. If
we take the files of that we will find
< large number of firms there and I
think I could not be expected to re-
member all the names of the compa-
nies under the different heads

‘The position with regard to M/s
Steel Complex of Kerala is that the
Kerala State Industrial Develop-
ment Corporation, holds, accoarding
to the latest information from the
firm, 33 1/3 per cent of the shares,
The Kerala State Industrial Deve-
lopment Corporation however, and
its Chairman were very actige in
promoting this case and the Chaijr-
man also had met me in this connec-
tion. It was this that made me
think that it was a venture of the
Kerala State Industrial Develop-
ment Corporation so that I gave the
impression during the discussion
that this unit was in the publie
sector with minority private sector
shares,

‘However, when I received the
uncorrected version of my speech 1
made corrections therein to say that
majority of shares of “Steel Com-
plex Limited” were owneg by the
private sector. This is on record in
vour Secretariat.

‘Tt vou consider that I should
male a statement to th's effect in
the House, I am prepared to do so.
The fact that the Kerala State Gov-
ernment does not have the majority
shares in the venture would per-
haps have added further strength
to that part of my argument in
reply to Shri Bhupesh Gupta that
even his friends in power in Kerala
had chosen to join hands with capi-
talists in setting up such a plant’

Company
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That was just a passing icfeience; i
s nol really material but I could not
resist the temptation.

‘When I stated that there was
only one application of the larger
industrial hruses under considera-
tion, that of M/s Moedi Industries, I
was again stuting this in the con-
fext of the cuses cleared for impor-t
of equipment. I did not mention
the applications of J. K Steel In-
dustries, J. K. Synthetics Ltd. and
Motilal Padaompat Sugar Mills for
this reason. In fact even at that
time letters of intent had not been

granted to t.aem, and so far have

not been granted’

This 1s how ! Jock upon it. (Inter-
rupton). He 15 a gooed friend, How

can I ignore him? Now, the position
is:

‘As may b. seen, there is no basic
contradiction between the answers
regarding grant of lettar of infent
given in Parliament on the two
occasions referred to by the Mem-
her. There 15 a discrepancy which
I have expleineg ahove regarding
the charactes of the holdings of
Steel Complox Ltd, Kerala, which
had been cleureg for import of con-
tinuous cast ng plant. Otherwise, T
think there 'vas only a 4 fference in
understanding in that I was dealing
with one aspect, namely, the grant
of letters of intent to units which
had bzen cleared for import of con-
tinuous cast ng piants which were to
come up by 1972, while the Mem-
ber might liave thought that 1 was
referring to the grant of letters of
intent as a whole; it is ths that
'makes the difference belween the
nine person: to whom letters of in-
tent have bren granted, and the five
who had in addition been cleared,
in principle, for import of continuous
casting plants.

I have no objection to th's reply
being showyp to the Member’

May 1, Mr. Deputy Chairman, with
your leave add one or two words?
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Firstly, Modi Industries are outiside
these nine completely Five were
cleared for the impor; of continuous
casting plants and they are likely to
come up by 1972. 1 am mentioning
this and hon Members, I think, will
appreciate the =significance of my
statement. All these malters were
actually ip 1970-71 before I took
charge of the Ministry. I think that
is well known. I made it clear on a
previous occasion, Secondly, so far
as the Modis are concerned. they have
been cleareq foy the import of conti-
nuous casting plants, but their appli-
cation is stil] pending processing un-
der the Monopolies and Restrictive
Trade Practices Act Therefore, it is
really nine plus one, but the plus one
1s not in the same category as the nine
because the nine are applicants whose
applications for letters of intent have
already been granted. So far as Mod:s
is concerned, it has not been granted
and it will not be granted unless it is
cleared under the procedure provided
for in the Monopol'es and Restrictive
Trade Practices Act. Now, so far as
the question of Polysteel is concerned,
which has been raised just now by
my friend, Mr. Chandra Shekhar, I
think they go under a different name
They applied” originally under the
name of Concast Private Limited.
Their number is 17 in the list. So
for as I am aware—I want to be very
cautious because 1-would like to check
it up again—their application has not
yet been granted. My attention, at an
earlier stage, had beep drawn to the
extract from the Metal Bulletin which
was read out by the hon. Member,
but to the extent I have been able to
check it up till now I go not think
that the assertions made by the
managing director or the person who
is speaking on behalf of Polysteel are
correct. I will check Tt up further.
One must be now™Jery carefu] and I
will be careful about what 1 say

So far as the question of Arkonam
is concerned that 13 a continugus
casting plant which has been licensed
way back 1mn 1967 or 1968, speaking
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from memory, but I shall get the
exact date and details of that. It is
much more than 50,000 tonnes. So
far a3z the question of each plant ex-
panding ang becoming a bigger and
bigger plant is concerned, my under-
standing of the technical portion is
that with the type of electrical fur-
nace they have got and the continuous
casting process that they will intro-
duce, they will not be able to increase
their production more than 50,000
tonnes. The Arkonam plant is diffe-
rent because the Arkonam plant 18
planned ultimately Tor higher produc.
tion. Again, I would ask the leave of
the House to give those details when
I have got them in my hand. I did
not expect that ohe would have to go
into the details of it. So this is as
tar as I can speak about it now.
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My friend, M¥. Chandra Shekhar,
referred to the Scrap Committee Re.
port and other matters. I would pre
fer with your leave, Mr. Deputy
Chairman, not to refer to them to-
day gecause I have not brought the
report with me. T have not got the
extract either and it will not be pro-
per for me to comment on it without
examining the report carefully.

SHRI CHANDRA SHEKHAR. Mr
Deputy Chairman, one point It will
help you if youy kindly read the Cal-
ling attention notice that was given
by Mr, Arjun Arora. It says:—

“I call the attention of the
Minister of Steel and Mines o the
reported decision of the Govern-
ment to issue jndustrial licences
for the setting up of min1 steel
plants in the private sector in
violation of the Industrial Policy
Resolution.”

Thys is the Calling Attention notice
There is no question, no reference
anywhere about the rmport content
of electric furnaces. Also when ihe
hon’ble Minister referred to the Pun.
jab ang the Kerala plants as public
undertakings, Mr. Arjun Arora, Mr
Deputy Chairman, made a  specific
point. He said, “He has only given



233 Re contradictions

two names.” Mr. Mochan Kumara-
mangalam says, “I shall give the other
names also. I am not running away
from them. I mentioned them because
of their being the public sector units.
The other ones are ....”. And he has
given these four or five names.

Again, at a later stage, Mr. Mochan
Kumaramangalam has given a calcu-
lation about the total capacity of all
these steel plants. If you see the cal-
culation it comes to only five steel
plants. Nowhere has he mentioned
other plants which required C.O.B.
licences. Mr. Deputy Chairman, as I
have zaid, in my lettey Punjab has
also a C.0.B. licence. If Punjab has
been mentioned, I do not see what are
the reasons not to mention Tata.
The hon’ble Member asked a specific
question whether Tatas have been
given licence or not. In reply to that
it was said that no one except Modi
has beep given licence,

The other point iz that the hon’ble
Minister said thal he 1s not expected
to remember all these companies.
That is true. But he says in his argu-
ment that because the M.R.T.P. gave
clearance, therefore, he did not bother
about it. But the Industrial Licensing
Committee gave certain names and
the Government of India last year
issued a notification that for all pur-
poses the classification made by this
Committee will be taken as authenti-
cated because of this classification of
major industrial houses. Mr, Deputy
Chairman, it looks very sad to see
Ministers pleading that because Dal-
mias say that the Electric Steel Ltd.
is not a Dalmia concern, therefore it
is not a Dalmia concern. Do the
Minister and his officers not know in
the Dalmia Airways come all the
three Dalmias who are co-accused
even today? Their offices are in the
same building, The question was
very specifiec, whether Dalmia has
been given a licence or not. And the
reply was “No”. I do not know whe-
ther in reply to a question whether the
Centry Rayon Mills belongs to the
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Birlas, the Minister w1l say that he
does not know whether it belongs
to the Birlas or not, that he does
not know to whom the Pharat Ce-
ment factory belongs., The Minis-
ter is expected to know all these
things. Mr. Deputy Chairman, Sir, I
do not know how this impressiop was
created on the ming of Mr. Mohan
Kumaramangalam that Members were
interested only in those stee]l  plant:
which had been given clearance for
importing electric furnaces. It has
np relevance to the Calling Attentiown
question. It is not relevant to the
point under dispute in the debate
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The question was about mini steel
plant. And the same question was
asked in the other House of Par-

liament. If an hon, Minister can give
an answer which is not relevant to
the question angd if it can be justified,
then I have nothing to say. But 1
expect from the Minister that if I
ask about mini-zteel plants, the reply
should not be about import licences
for electric furnaces because import
licences are given by the Foreign
Trade Ministry and it is no business
of the Steel Ministry. Clearance is
given from the import and export
Ministry and when Members ask
questions, I do not know why the
Minister should take this exercise to
give information about import clear-
ances. If the questions are about im-
port licences, they would have been
addressed to the Minister of Foreign
Trade. And instzad of replying about
his own Ministry and giving facts
about his own domain, he is trying
to give replies to other questions
which are not relevant 1o the subject.
I do not know if justificat'on can be
found by this House and by you, Mr.
Deputy Chairman, for his making
such statements, It is for you and
the House to ¢consider.

SHRI S. MOHAN KUMARAMAN.
GALAM: Sir, may I say something?
He has made certain allegations
against me and I think it would be
fair if T am given an opportunity. T
would like, Mr. Deputy Chairman,
the House to appreciate that the ani-
wer given in the Lok Sabha wag ear-
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lier to my statement here. There-
fore. there was no intention on
my part to conceal anything. There
was nothing to cGhceal because every-
thing is known. Here is the sheet
which contains the whole answer. We
are now on the question of what 1
mtended to say. May be the hon
Member understood it one way; may-
be I was wrong in understanding it
i the way I did. I can only claim
that I tried only to put before the
House whatever I was; aware of at
that time and if I have made mis-
takes, 1 am always ready to wuxpress
regret for them, But I do want hon
Members 18 This House to appre-
ciate that therf Was no Intention on
«ny part to conceal any fact. And
there was ™ furPidse @%o in my
concealing any fact because all the
facts hag already been given earlier.
Had it been by chance in some later
answer, one can say, yes, I was try-
ing to conceal; but_all the facts had
already been glven earlier. This is
what I would like to emphasise to
hon. Members.

Sccondly, there was no question of
mmport of electric furnaces. Electric
furnaces are being manufactured in
our country. It is a question of im-
port of conlinuous casting plants The
entire “mini-stecl plant” controversy-—
1 advisedly say quote’ministeel plant-
unquote, because 1 have stated in my
original reply that the term ‘mini-
steel plant is 2 misnomer-—arose ouf
of the fact that in April we announc-
ed on behalf of the Ministry that
these licences had been given for im-
vort of continuous casting plants, as
a result of which these plants were
going to come up in 1972. And it was
this that led to the controversy and
it was this that was present in my
mind and, therefore, I dealt with it
in that manner.

THE LEADER OF THE OPPOSI-
TION (SHRI M. 8. GURUPADA-
SWAMY): Sir, there is something
more that meets the eye in this affair
The Ministey has said that there
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difference in the understanding of this
1ssue, as a result of which this con-
fusion arose. I concede thalt Later
on, after reading this letter, he has
trizd to be equ.vocal in his state.
ments, He has said in 1interpreting
his approach io thiz quesiion put by
my friend, Mr Arora, he had in his
mind only those things and not other
things. Therefore. he hag to give
a particular answer, We are
2 p.M. dealing with g very import-
ant question, whether there
1s a deviation 1n the steel
policy a5 a result of which the Gov-
ernmeny of India has wrongly given
licences or letters of intent, and it
covered all kinds of cases, not neces-
sarily the cases ‘wh.ch involwe foreign
exchange. It is obviouws “that the
statement he has 'made today is an
afterthought. And he may be honest
in that. Perhaps the Minister—I
know the working of the Ministry
might have been duped by his own
officials. He might have been made a
guinea-pig in the process. Maybe,
his predcessor may be a party to this
kind of a decision. There‘gre, my
original suggestion still stands good.
It raises a lot of points, a lot of
issues, a 1ot of doubts. Even the Min-
ister has not been very clear and cate-
gorical. And he was apologetic
because he himself says that he has
got to check up various things before
making a categorical statement. In
view of this I suggest that my origi-
nal suggestion may be accepted

SHRI S. MOHAN KUMARAMAN-
GALAM: On a opint of personal ex-
planation. I did not say it in rela-
tion to this moatter. I said it ir rela-
tion to other matters that wy friend,
Mr. Chandra Shekhar, raised n re-
lation to the matter of his le ter to
the Chairman and my rep'y T did not
say I have to stil] wait for time for
making a categorical statemant I
said it in relation to other matters,
namely, quotations from the Secrap
Committee, poly-steel ang things of
that character which were not part of
the controversy on that day, but have
Ween raised I think, if I am not being
imserreet, for the first time today.
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SHRI M. 8. GURUPADASWAMY:
Mr. Kumaramangalam has said that
there is a gifference m  the under-
standing of the issue beiween himself
and others. I started with that. He
himself confesses that there might
have been differences in the under.
standing of the issues. There{ore,
there is a case for further investiga-
t.on, We cannot in this House take
2 decision n the matter. I am very
conscicus of that. Therefore, .the
House may accept my suggestion, and
! am prepared to move a motion
even . .

SHRI ARJUN ARORA: Move it.

SHRI M. S. GURUPADASWAMY: 1
um prepared to move a formal motion,

SHRI OM MEHTA: No, no.

SHRI M. S. GURUPADASWAMY:
Mr. Deputy Chairman, with your per-
mission I want to move a motion.
Without your permission I do not
move a motion. I am very careful.
I do not move a motion
Bhupesh. Gupta and others.

SHRI OM MEHTA: No. no motion.

SHRI NAWAL KISHORE: Why

501?
SHRI OM MEHTA: No. no.

SHRI M. S. GURUPADASWAMY:
I am asking for the permission of the
Chair, not your permission, Mr. Om

Mehta. I do not want to cause any
embarrassment. Unless the Chair
gives me the permission . . .

MR. DEPUTY CHAIRM‘AN: The
statement of Shri Chandra Shekhar
and the statement of the honourable
Minister are before the House. If you
#till want any {further clarifications,
you may put guestions.

SHRI OM MEHTA: Let him ask for
elarifications,

SHRI ARJUN ARORA. On a point
st order. You should hear first his
motion and then decide whether you

like Mr-
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will give him permission or pot.. You
should at least hear his ypot.on.

SHRI M. S. GURUPADASWAMY:
Why I say a mofiori—I do not want
to read it without your permission . . .

MR. DEIPUTY CHAIRMAN: Please
ask for clarifications.

SHRI %! S. GURUPADASWAMY:
No clarification because he cannot
clarify.

W TRATCTLN . NEYEEAH] S,
o SrrAT e &l afvy W
SHRI M. S. GURUPADASAWAMY:
I am not Rajnarain . ..

SHRI BHUPESH GUPTA: Sir, he
said he is not Rajnarain., I should
like to know whether it is a compli-
ment or denunciation.

MR. DEFUTY CHAIRMAN: You can
ask Mr. Rajnarain in what sense he
takes it.

SHRI M. S. GURUPADASWAMY:
My case for appointment of a com-
mittee and a motion for that is there.
There are 'many things which. have
been kept in doubt. The basic ques-
tion that arises js about the granting
of letters of intent to miniature steel
plants. He gave the figure of 5 or 6.
He made a distinction which was not
known to the House at all. He never
gave this information to the House
when he was making the gtatement.
He ought to have said. The Minister
had an opportunity more than once to
draw the attentiop of the House to
the distinction that he has made. Only
today we are hearing this distinction
Till today I was under the impressior
and the whole of India was under the
jmpression that the Government ol
India is giving only licences or letter:
of intent to 6 miniature steel plants
not more than that. Today he said tha
foreign exchange was involved wur
these cases and therefore he has men-
tioned these things, He has not men
tioned other cases where foreign ex
change is not involved. This is the
basic question This refers to the firs
answer he gave, and the answer
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he gave to the Lok Sabha are
different. In the Lok Sabha he could
have taken advantage and clarified
the issue. In these nine units he said
that three belong to one category and
six to another. There may be other
cases too. We do not know. I do not
want to impute motives. I am not
the person to do that. He may not
be a party to this. Maybe his prede-
cessor may be a party; maybe officials
are a party. The whole thing has
got to be gone into. Therefore I say
there should be a Committee. I seek
your guidance. Questions and inter-
rogations wil] not bring out clarifica-
tions. I am sure of that and I hope
you will agree with me. Therefore,
a Committee is necessary. If you
suggest an allernative, I will accept
that. I give you authority 1o appoint
a committee with terms of reference
§o that they can go through all the
records and ‘matters arising out of the
answers given by the Minister and
come to their own judgment. It is
for the Chair and the House to take
a decision in this matter,

SHRI JOACHIM ALVA (Nomina-
ted): Sir, I admire the crusading zeal
of Shri Chandra Shekhar

SHRI CHAN'DRA,gHEKHAR: I do
not want any congratulation for this.

SHRI JOACHIM ALVA: In fact I
owe him an apology. This morning
before the Congress Party meeting, I
said that he was running away from
Virla issues. But he has come back
to the Birla Farm again. I am glad
about that. I am glad he has raised
this matter. It should not be allowed
to go unnoticed.

In the same breath, I also admire
Shri Mohan Kumaramangalam. If you
read Mahatma Gandhi’s biography by
Pyare Lal, he has devoted a whole
daragraph about his patriotism and
‘haracter. I think he is very sincere
nd patriotic. All the same, we will
1ot like mini steel plants to go io
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big bugs and big business through
back door. This is a very serious is-
sue. I am sure Shri Kumaraman.
galam will not allow this to happen
in future. He is a person with great
knowledge of law.

Shri Chandra Shekhar is a crusader
and whenever he raises these big is-
sues we are with him, We have to
take his opinion also, I do not think
that he is for a Committee of the
House. This mafter should be fully
discussed here and we do not want any
Committee of the House. 1 would only
implore the Minister that no more mini
plants should be given to the big bugs.

SHRI BHUPESH GUPTA: Sir, I
have heard the suggestion that has
been made. By now we are familiar
with the two letters. I wish they
were available to us. My quarrel
with the ...

MR. DEPUTY CHAIRMAN: It will
be available to you tomorrow.

SHRI BHUPESH GUPTA: ... the
hon. Minister is not on the question
of a little procedure or a technicality
or how it has been answered or not
answered. Sir, these are all minor
matters in the context of what we are
discussing. Sir, as far az my sugges-
tion for a Committee is concerned, if
it were a question of mere discre.
pancies or inaccuracies in answering,
then the Committee that shoulg deal
with them should be normally the
Privileges Committee or the General
Purposes Committeé. I do not know
why there should be a special com-
mittee to go into the discrepancies
or such things. I can understand it
if it is a Committee to go into the
question of the decision itself to start
the mini-steel plants in the private
sector and, if this is so, I am in favour
of a Committee of this kind. Now,
Sir, the letters are very interest-
ing

SHRI ARJUN ARORA: Much: has
been said about it,

MR. DEPUTY CHAIRMAN: They

are part of the proceedings and you

will get both the letters, in the pro-
ceedings.
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SHRI BHUPESH GUPTA: Sir, after
all things have come out from Mr.
Chandra Shekhar and from the Minis-
ter ang both of them together could
help us fo know a lot of things. Let-
ters went from both sides and answers
were given in the other House also
ang therefore, Sir, we are now fami-
liar with these cases. Anyhow, Sir,
it is a mini-business. Now, Sir, what
has been revealed is very shocking. It
has been revealed that as a matter of
policy the Government ig allowing the
private sector business pzople to start
steel plants, initially limiting the
quantum of production. It has also
been revealed that applicants are there
and these applicants are mostly d.rec-
tly from the big business houses or
connected with the big business
houses. Sir, the small businessmen.
have not applied for it ang they do
not apply for it. Therefore, Sir, it
has been proved from the disclosures
made that these areas of industrial
enterprises have been thrown open,
which should have remained fully in
the public sector, to the big business
people and it is the reversal of the
trends in the ec¢OGhGMmic policles since
the time when Mr. K. K. Birla’s ef-
forts +o0 have, not mini, but full-
skirted, plants starteq in Durgapur
and that was exposed in the House
and at that time, Sir, you know Mr.
Satyanarain Sinha was canvassing in-
side the Cabinet in order to get these
stee] plants startzd and I revealeq in
the House the correspondence between
Mr. Birla and Washington.

SHRI ARJUN ARORA: Come to the
current affairs. Do not write a book
of history. Make commenis on the
current affairs.

SHRI BHUPESH GUPTA: If you
want to come to the current affairs,
you must have the background of the
affairs and you being a man of affairs,
you should know how ip comment on
them

Sir, here it has been revealed and
the names are there, The Tatas are
there, the Dalmias are there, the
Modis are there, and the Singhanigs

“"Q‘.J .
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are there. Practically all these ty-
coong are there and more will come in,
Therefore, Sir, it is offered on a plat-
ter.

SHRI ARJUN ARORA: Chowgule
is also there.

SHRI BHUPESH GUPTA: Anyway,
you know that better.

So, Sir, thiz matter should be dis-
cussed. The letters of intent are very
interesting also. Why letters of in.
tent are given when certain indus-
trialists, big ones, are i a position to
seek collaboration with the foreign-
ers! Letters of intent are given on
the ground that they would be able to
attract foreign collaboration. In fact,
when the questiop about the letters
of intent was rajsed in this House,
it was saig agaip and again that let-
ters of intent hag to be issued to cer-
tain busines; people, otherwise they
would not be in a position to get fore-
ign collaboration. wLeti€’s ot 1ntent,
Sir, in this case, follow a kind of ap-
proach by the foreign monopolists,
especially the Americans, to smuggle
themselves into the Indian industries.
Now, these letters of intent have come.

" MR. DEPUTY CHAIRMAN: You
need not discuss all the policy mat-
ters.

SHRI BHUPESH GUPTA: Now, Sir,
I find that between January 1971 and
April 1971, 67 licences were issued to
28 industrial monopoly houses and
many of them carried with them
letters of intent.

Sir, these are to be reviewed in that
context, Therefore, I say, this is ab-
solutely wrong and there is no jus-
tification whatsoever to do this thing
and that is the matter we should dis-
cuss, The decision had been taken
earlier when the hon. Minister was
not there. What surprises me is that
hon, Minister having stepped into the
shoes of others should have carried
forward the legacy instead of disown-
ing it. I expected, Shri Mohan
Kumaramangalam having come to the
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Minist y would cancel all the deci1-
sions which had been taken earlier,
That is my complaint against him but
there is a tendency not to bring any
names of those people who are res-
ponsible for sponsoring these ideas,
for canvassing these things, for tak-
ing a decision and thus leaving these
things for Shri Kumaramangalam to
swallow a hanky-pany. These people
are not named. Who were these peo-
ple, if not Mr. Morarji Desai at that
+im2? That also should be known to
the country. The hon. Ministry should
tell us exactly when the proposal
was mooted in the Government, who
are the people in the Ministries con-
cerned.

SHRI ARJUN ARORA: Shri Morar-
ji Desai was never the Minister of

Steel,

SHRI BHUPESH GUPTA: Shri
Morarji Desai was running a part of
the Government and Smt. Indira
Gandhi the other part of the Govern-
ment.

SHRI LOKANATH MISRA: At the
time when the licences were given,
Mrs. Gandhi was running one part ot
the Government and Mr, Bhupesh
Gupta was running the other part of
the Government,

MR, DEPUTY CHAIRMAN: Please
listen. Let us not bring in the policy
matter,

SHRI BHUPESH GUPTA: I am not
interested in individuals,

MR, DEPUTY CHAIRMAN: Please
listen. It was only a limited matter,
There was certain discrepancy point-
ed out by Mr, Chandra Shekhar and
Mr, Kumaramangalam has clarified
his position, If you want this parti-
cular question regarding steel policy
1o be considered and discussed by this
House, we will see what can be done,
At this juncture it ig not necessary
ta express your Views. Let us only
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restrict ourselves to the discrepanc-
ios and the clarifications given by the
Minister.

SHRI BHUPESH GUPTA: If that is
sn, no discussion for the day. I am
not inteiested in individuals or per-
sons or attacking them. I am interest-
ed in policy questions and when in
the Calling Attention the question of
policy decision was raised and since
clarification has been given, it should
be considered as a policy question.
When I said about Morarji Desal,
Mr. Arjun Arora should not have
said it Everybody knows that when
Mr. Morarji Desai was asked, “Don't
you know Mrs. Indira Gandhi is the
Prime Minister” he said, “No, we
have only the Chairman of the Coun-
cil of Ministers.” The actual trouble
started before and our complaint is
this that when cverything has been
revealed let us concentrate  whether
it was right for the Minister to en-
dorse the sabotage that had been
made earlier before we came into
this House and that should be dis-
cussed and I demand a discussion on
this matter. If individual things are
brought in, you can bring in anyth-
ing. Sir, 1 know there are people who
want to attack some people. Mr.
Mohan Kumaramangalam has been
my friend. he had been with me in
London, but T am not sparing him for
the policy question. He would also
not like to be spared. His stand is
different but individual personal
attack should not be brought in. I want
the policy question to be discussed
and we should go into the root of
it. The whole question should be
discussed so that we are in a posi-
tion, this House is in a position to
change the decision. The Government
should be forced to change the deci-
sion.

T T I s, § A gAY
Haww FY ST AHAT § IqH! AAAT §
¥ & fardY q< safr mrg ot gl
FITAT ATEAT | ATETE 7 NI W FAEq
figr rar g SIS F1 FET

o
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fo 1T 8 A AR 987 § a7 eqrl-
FIU g SAqF AT B | AR
#Aaq # wo AfFT €T A FO o,
geg &g faar fo gesidde WA
U FARIST FIWA GIHT {eewmT g4t
¥ EATATHI O qEAIT A F IT HifF
gAT 17 OF &7 Ar g | & qaac
qraar g g, 9@ &5 sEremew
Hrgg 7 gg AT wgr fo wF o q9r
¥ gEF ggAT gF A SA< ;WEN IF
gdr g% fora & Far A9 fasw aar
forar #i | 9 S®C QAT FEAT
arfer 1 o1 gw feamrdr & faedt
g, ‘dr szrd’ &7 Ag% ugm I e
ve ‘grig 7 I 99l F WA |
FTEAHAATAT | EFTATHIRA GO
IEIE, =7 AT FAST FT A1 &AAI-
FO TEIT TYTIIRT TG A a8 A09
ot f a1 @ awwR 7 e careq
F AW T qg-98 &1 umfugwrd g
IAT F IAF gl H 9N w0 A
fear 9t gy AT, wEAS A 97 | A
FHATE  F1 WY @, AT AET
qfraarw g & qor R oaar w7
a9 F8 faar swar av 78 fagr mar w1
AT qAY ST 7 Fr - TR fwan
# gagtr g 5 aram g 9@ g
IT9 da3 AT F'E gIq  gAw  qAg
FHRATZIN foh o arar st g | w9
Frew fae Sqfar a7 §, o) gqr
& g fear s fif eaeely wreq fus
1 Xfear A1 Y AARAT 1T A FAGAT
fir ey wrea faa Stgfar 1 2
IF g § TR Amary famw
Feqdr T, AT 43 I AP qAAAT
AT

S AEARL AT ATAT I
w1 Arg ot F4Y faar o

S @A : T 739 IBAT E
fr w7 arv-are 2@ w1 am faay
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T d FRIRAEH WIgF | qer &
TR F FgY T 7 97 @y &7 {5 9w
Az wiw gEe faur wmo @ ag
fear wa, ATEE&F AL fET 4T AT TEy
far AT |\ StET SRR Wb TRl
IAFT fAeuerar, STET eI, SAFT
TSHIAI, FEad ArTEN FOSHET
fa.reo, @ g9 W@ 17, § THES
RS FAT < T &, Tg & THA gl qT
TEIE | SEM e § e ady faa,
afed s ®1 @eT 71 qeafag @ew
I8 8 9..788 1571 & f 17 2rer
AT & AT Ag1, fagar wAr § o A€,
w5 9w 3¢ wg, {7 Wy wadw gdr
St ogaay fend ww o FAT AT S
TIAT ATAT HT FHATEGET T I
T3 H 39 Aq F1 /AT g A fF q€
AT [Te2q a1 TI9 A qAg 937 §
gy faar s =fen, avAT THER F Y
34 ®ATEZ G w7 8, 987 9 qEq
¥ T OHHER § W HRAT (AT qgT
9T I5 IGAT, STET AW AT 7€ @
¥, AR 74997 v¢ ¥ fF 57 A1 7
qq19 ¥ qE@i-arE qar faar w6}
34 &1 feTrr # Ay i g
A1 § gg Argan ar fie s FaTRETEy,
aEF A IR ¥aug s {E
BT 19 A ST IET B fF TW I
LT FTAT UG TF (&7, F 1TET AW
3T W 9gT § I R YA FT qg H
FET AT S AwAT |

=t @mrar @ | fafages &
T8 F Ay |

of ' WITAAAN : qgT 9% LqrArENe
FEIT G A q7H g AR ANF AW F
v 9T 91 ¥237 fAfaeex w1 waT g,
IqY gAY qg @ g1 o {w g €2
fafaeey ot aga e 7 fomg €
il o qwE ¥ Faw ga e wé
for w22 fafae 7 7 war sy A< fafeet
qFJr TET, AT HE AL Q@F 7 @
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fafqeee £ 978 & o= #1 guafa
faffeeta m @y woess 9 #
gMagsifiasarsg fF 9 & a@e
FO AT | g awar § f w3z fafrez
qEd o wodt v § 3o ford g
IFTANATE ! S 9o F & AF
T sHFAM AT 1 [ qww
Hratt & fad qrgafanr w72 & fedem
# AT TIAT AT 3qF FW T B
AT 72T | & wraw ag W wEAT
=1EAT § % g g = few, et
& favez =) =T 2fay, agt gfasa gt
&, 98T a5 -9% HHA F1 ATAT AT
g, fafady & wea<i &1 o srar g
oI g9 & AT SO% S99 g &
3 fay & ag Srs Argsn 5 qamw gal
1T geT fa ST AT a3 G& T FHer
FETH gaq o9 | AR ST qTHM
ARITE F1 AT WA, ATZATET
FHEY & T FNI 0F A {99y 98
qar @ fF fra-fea amt &1 fora.
fray gmg ¥ wax AEEd far Y
AT 398 Mg faeg § A
ESEICEAR I A - O
AT JAEETY T & AWM F T
zafad § w98 wgar @vgar § fF =
gAR fa@ =i qereeEnd & gam 1
AW F W) S F qra-arq 9w Sy
AT HT AN A 5 aa7 § 39 0%
s feraaigll agd=mga gfw
Tl gS TG 9T TF FHET F ©F H
43 w7 AR %7 "ew faaq arfwax
AT § SAHT AT H A A ATIATT
FRIT F form wrSrag & 9wt A/
T gegfeafa at ag ¥ w7 & &9
FAEARXTAAGAE | FaT A
WA ¥ THEY qg aF 9gAT Agl S
T

SHRI KRISHAN KANT (Haryana):
Sir, it is very interesting that the
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definition of ‘mini steel plant’ chang
es from place to place. It means one
thing on a green carpet in the Lok
Sabha and quite another thing on a
red carpet in the Rajya Sabha; again
it is one thing when given by an ex-
General and quite another thing
whe'n given by an Advocate of the
Supreme Court. I do not know how
the definition changes. In one defi-
nition the import of steel casting is
there and in the other it is not there,
I would leave it to the House. (In-
terruptions). Why the whole question
has arisen today is this. If the hon,
Minister of Steel had gone according
to the real definition as given by
Mr. A®jup Arora fThe whole com.
plexion of the debate on the Calling
Attention motion would have chang-
ed. We were attacking the policy of
giving mini steel plants because they
go to the monopolies and big busi-
ness houses which we want to con-
trol. The whole purpose of that
debate was they were going against
the Industrial Policy Resolution. If
Mr. Kumaramangalam that day had
given out that steel plant is being
given to Dalmias and the Tatas the
complexion of the Call Attention
discussion would have changed com-
pletely. That was Wwhy we were
pressing that point and asking him
and that is why Mr. Chandra Shekhar
had to raise this question. This whole
question must be looked at in proper
perspective in the proper context.
It is not a question of personal attack
on one person or the other; the attack
is on the very policy which the Gov-
ernment has pursued. I am one with
Mr. Bhupesh Gupta that what we all
expecled from Mr. Kumaramangalam
when he became the Minister of
steel was that he would change that
policy irrespective of whatever action
had been taken earlier. Today when
all these facts have come to light in
the light of the criteria referred to
by Mr. Chandra Shekhar the ques-
tion is whether the Minister is pre-
pared to reconsider the whole ques-
tion of giving mini steel plants to
the private sector and if he is so
prepared whether he would come
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with a full statement hefore both the
Houses showing how many steel
plants have been given, to whom
they have been given, why they had
been given and if they had been
given to Tatas or Birfas or Dalmias,
they should be stopped at this very
moment of time and g more mini
steel plants should be given to them.
Letters of intent should be taken
back. So something in this direction
should be done because our whole
purpose is that the monopoly sector
should not be allowed to grow. May
I know therefore whether the Minis-~
ter will look into this question and
come forward honestly and revise
with full facts? From what had been
brought to the notice of the House
by Mr. Chandra Shekhar new YTaetors
have come up and the Minister should
come forward honestyl and revise
the policy: that is what we expect
from a person like him who is
honestly committed to socialism and
socialist procedures,

X

SHRI PITAMBER DAS (Uttar
Pradesh): Mr. Deputy Chairman,
after hearing the discussion with re-
gard to this topic in the House, to
me it appears that there are certain
things which still need -clarification,
and with all the limitations of pro-
cedure and time of this House it
may not be possible to get all the
information by questioning here or
discussing it here. I have also very
carefully listened to Mr. Gurupada-
swamy, Mr. Bhupesh Gupta and Mr.
Rajnarain, 1 also feel that it would
be better for us to appodint a commit-
tee to look into all the matters point-
ed out by Mr. Bhupesh Gupta and
Mr. Gurupadaswam’y, It could natu-
rally go into all the facls. examine
persons, look into the records and
then come to certain conclusions. It
can then report to the House 50
that the House may be in a position
to know as to what is what, with
whom the responsibility lies, when
it was done, by whom it was done,
how and why it was done, all these
things. 1 therefore, agree with my
friend to refer this matter to a com-
mittee of the House.

[ 30 JULY, 1971 ]

l
|
|

between Stater.ents of
two Minsters

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member, Mr.
Krishan Kant, has raised the ques-
tion again of the policy underlying
the licensing of these electric furnac-
es either with conventional or
continuous casting wunits. Without
going into the rights and wrongs of
the controversy over discrepancies I
can only say at this stage that we
are always examining this matter
and if it is thought proper by this
House that the matier should be fur-
ther discussed and they want a
statement from me as to what the

exact position is, I am always ready
to do so.

250

SHRI BHUPESH GUPTA: I have a
submission to make. Pending that ne
licence should be granted. The whole
matter should be frozen., All the
licences which have been granted
should be revoked. They should be
asked hot to operate them. No new
licence should be issued and the
whole matter should be discussed.
Meanwhile, T should like the hon.
Minister to make a statement as to
the origin of the whole scheme, how
the mini-plants started in the private
sector or for that the matter how the
private sector was brought in. We
should like to be apprised of the
original thing, the manner in which
it came about. Up till now he has
not told us. Which year was the pro-
posal made and when was it more
or less decided? All that he has In-
dicated is that the decison was taken
before he came into the Ministry. I
think the tfacts should be given to us,

SHRI S MOHAN KUMARAMAN-
GALAM: 1f the House wishes to have
details about when the apbplications
were made and when they were
granted, it can be placed on the
Table of the House. I have no ob-
jection to doing that.

SHRI BHUPESH GUPTA: No, Sir,
When did the scheme actully come
up and when did they come to the
conclusion that it should be done
Applications would not have come
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[S€hi1 Bhupesh Gupta ]

unless the Government had made it
knew that they could he made. My
mmpiession 1s that the whole thing
took place before the General Elec-
tion This 1s my impression Imme-
diately after the election they started
this Now, we would like to know
the past This 1s very important, I
think I am expressing the sentiments
of the House when I say that no
licences should be given and the
Hceences that have been given should
be frozen No mini-steel plants
should be allowed to start in the pri-
vate sector All these big business
people should not be allowed to
enter into this till Parliament, both
Houses, have discussed the matter
de movo from a very specific angle
as to whether at all we must have
mini-steel plants in the private sec-
tor

oY THATAN : G R ATET |

Y ITEANfT C WT T & 1 AN
g sy

ot eATTEw 37 7 R ww
AT Y F FG 2 fF I AW g0
T TN | T AT T AT A oA
AT AT AT T FY I A AV, 4T
T W OF AT g )

=t Frawmfa
ot g7 & g

Y A9 AT A

A ARACQQAW : WY FZAW &
& 3w uF Fre FavE famr o
§37% gIvE ¥ wewd g & =
gfrzm A Hag wearg 31 fF Ry
sy €97 gU & § WTAY W o
@ RIS T qAR ST HIT I AW
FE FdaEy A g1 W[ aF F7w
FT BAET a37 ¢

MR DEPUTY CHAIRMAN DPlease
sit down,

FT! feeaaT g %7 3§ 1

[ RAJYA SABHA 1 between Stutemen's of

]
N
I

two Mirwters
M AGATVET  ZR17 @RE A
ST FT A8 ST 63T Agl |
MR DEPUTY CHAIRMAN:
5T 45T |
The hon’ble Minister has also agreed
that he has no objection It  the

House wants to ., discuss polwy
maftter

SHRI RAJNARAIN Not discuss

MR DEPUTY CHAIRMAN Please
] sten If the House wants to discuss
the policy matter regarding the grant
of Tlicences for mini-steel plans
this guestion can be discussed with
the Chairman and necessary decision
can be taken i this matter Whether
the polcy should be revisedq or not
may be considered by the Govern.
ment.

St AN weiEgrey fGom
# g% I9AT ©RT AT 3L, ARTT OF
fafegs aavy 2

st gwewafa  gw wwa 2 F
s ol www A fgadr weeq §
W TRATALY fa = %

FZAT fau T o 29 9T §E SR
TE

MR DEPUTY CHAIRMAN

ATH 127
So far as the question of discepeti-
cies 1s concerned, Mr Chandra Shek-
ha: bhas raisei the question The
hon’ble Mimister hos clarified his post-
tion and I think, perhaps tae House
may be satisiied with the explanatior
offered by the hon’hle Minister

SHRIM S GURUFADASWAMY
(THE LEADER OF THE OPPOS!I-

TION) We arc not satisfied
MR DEPUTY CHAIRMAN If they
weaol t any further discussion, I think

this question can be taken up with
the Chairman and we c3n find out
what can be done in this matter.
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So far as dwscrepencies are concern-
ed, I have to say that the Miunister
should reply to the wvarious questions
in a responsible manner So far as
misunderstanding 13 concerned, 1 can
understand that But wuaen we come
to the factual position, I feel the Minis-
ter should give the correct information
For example, 1n regaid to the share
of the Ke.ala State Goveinment 1n
the Kerala Steel Plant 1¢, the Steel
Complex Ltd. the hon’ble Minister
said the other day that the Govern-
ment of Kerala had majority shares
This iz the factual information, he had
given Before making such statements
1t 1S always better to aseitain the 1eal
positien  fiom the officials so that
correct nformation 1s given to the
House, S.milarly, Mr Nawal! Kshore
also has raiseq cne question regard-
mg gisciepancy in the answers given
in the Lok Sabha and in the Rajya
Sabha 1egarding casualtics because of
the shelling of the border areas by
Pakistan forces

Y T ATCAW Y BT 0% 4 He
fam 27

MR DEPUTY CHAIRMAN:
afsw 1 97, or WT A1 32fa )

SHRI BHUPESH GUPTA What
about my suggestion? Freeze all the
1 cences *

MR DEPUTY CHAIRMAN What
I want to suggest 1s this The officials
in the Ministrv should always iry to
give the correct information where-
ever factual information 1s concerned

Mr Gurupadaswamy also has raised
another point and Mr Lokanath
Misra has supporteq him in this res-
pect that the hon’ble Ministens are
giving incorrect information in this
Housr The hon'hle Members also
point out such discrepancics The
procedure that we have been follow-
ing 1n this House 1, this After realis-
ing that the Minister has given a
wrong information, either he himself
comes to the House and corrects his
earlier statement, or alternatively, the
hon'ble Members draw the attention

[ 30 JULY, 1871 ]

betwecn “t 1o, enl of 254
two Mir1.ters

of the hon’bc Mimstar that such
wrong nformat.cn has be=n given to
the House and afterwards the Minis-
ter  corrects that statement given in
the House I do not know whether
it will serve any useful puipos: to
have a Perma) ent Committee to find
out whether the Mmuster 3 grving
correct informatipn to the House o1
not

T AT qafee 7 d'@d
gna fai =f37 0

SHRI PITAMBER DAS M:.
Bhupesh Gupt. has also suggested the
General Purposes Committee,

MR DEPUTY CHAIRMAN That
wa~ the sug estion made by Mr
Lokanath Mishra What I suggest 1c
this matter can be considered by the
Rules Commitice of the House and if
they want that ww shou'd have such
a Commuttee -

STy qAATITHN T9qT A %A
FUST A yaea ¥ A fauey w9t ¥
waaT 2, o9 N TAAY aFATE 4T
¥ FGFI AT F 431

=} gawwmfa ;oo 365

SHRI PITAMBER DAS: 1 think
what Mr Bhupesh Gupta has said

MR DEPUTY CHAIRMAN: I am
referring to Mr  Lokanath Misra’s
suggestion for a Permanen: Conmm t-
tee

SHRI M S GURUPADASWAMY
Comrenittee for a gpecific purpose

SHRI PITAMBER DAS- S,

MR DEPUTY CHAIRMAN- Let
me finish Mr Lokanath Misra’s point
first If the House wants that there
should be such a permanent commit-
tee, that que tion can be consider-
ed by the Rules Committee. As far
as the question of a committee for this
specific 1ssue 1S concerned, this can also
be taken up, as I sald earlier, with
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[Mr. Deputy Chairman.]

the Chairman. 1f the Members are
not satisfied with the explanation of-
fered by the hon, Minister then in
consultation with the Chairman, this
question could be decided. Therefore,
there need not be any further discus-
sion on this matter, We have had
enough discussion. ...

SHRI BHUPESH GUPTA: What do
you think of my suggestion that all
licences should be frozen?

MR. DEPUTY CHAIRMAN: 1t is
not for me to express any opinion.

SHRI BHUPESH GUPTA: You
have expressed your opinion about so
qmany things.

MR. DEPUTY CHAIRMAN: No,
no. B

SHRI BHUPESH GUPTA: No, Sir;
on a point of order.

MR. DEPUTY CHAIRMAN: You
have expressed your views and the
hon. Minister and the Government
wil] take into consideration the views
expressed by you and if they want,
they will take a decision on the sug-
gestions you have made.

‘SHRI BHUPESH GUPTA: Sir, you
should give a direction to the Minis-
ter of Parliamentary Affairs to
convey the feelings of the House to
the Prime Minister. (Interruption)
As leader of the Government, the
Prime Minister should know. I hope
Mr. Om Mehta will convey to the
Prime Minister the feelings of the
House. Is there anybody to support
mini-steel plants in the private sector?
Not one, Sir.

MR. DEPUTY CHAIRMAN; We
adjourn for lunch now. The House
stands adjourned till 3-15 p.om,

The House then adjourned
for lunch at forty-two minutes
past two of the clock,

{ RAJYA SABHA ] between Statements of 256

two Ministers

The House re assembled after lunch
at fifteen minutes past three of the
clock the VICE-CHAIRMAN (SHR1 AKBAR
ALr KaaN) in the Chair,

(The Apprcpriation (o. 2 Bill, 1971
——continued

| ARATGR (Y T27) T
qungE  wEew, oNwq H o wuml
T ¥ W g7 w1 famy www wAw
qE g | Hug WA g 5 owaw ¥
A @I 3@ §Fg @I _W #
feafq agr 8, @ LT ¥ fe
FX N FET YT AT aIq FEH Y I
oo feg i o w1 @
ST | TW §wg EMT g9 faRw F,
ST AR F YW qiwE § T, 98 §
7,809.33 FAT 9T | T9 7,809.33
FT w97 faull &9 ¥ § Fa« 470
AT 5o wafwr &1 g ar g §
sater Faf wAfET F1 g1 agi W
# =gar g B oUW T weet ag
¥ guTd a@ ® g

TA AT IARI AT Fr a8 Fael
380 FUSEIT HY IT & | 380 FUT
AT & & A 470 FUL  TIAT
wafee 1 1 @ 1 9w T @ qw
ZH YT FT AT F1d g FT J4AK
g w4, AW & Sgm & fae g7 aF
7g {W 37 S AW N & THAR
¥ Soar TAT T | T SIS T gH
g9 Oeq & qemfqa @eedl % wme
T ET IEY § AR ARy E fr ¥ 5w
FERAIHHF A | F gl 9w faa
=t woor A1 Sy ey faedts §omd-
e & AhAY §, (A @F 1971
# uw e gg &, ST S 1966-67
¥ g foar g fr faooh ggmar &
gAY FIT 7 999 ger g, famar
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w8, amw fraar wadme g,
JEE; FOUT GH AT A a7 W R
IqE I VF qAmT & faw gy
AT T AT qGF F GEAAT A7
F A 9% A7 ARA ¢ |

“The possibility
detente may not be completely
ruled out. The argument that since
there is practically no true China-
lobby in the United States we can
count on American cooperation at
least in relation to China, does not
now hold with equal force for the
Libera) sections of the Democratic
Party in the United States has been
urging the US Administration to
change its Chima policy.

of US-China

All available evidence wsuggests
that sooner or later, maybe in the
1970s, the U.S. and Communist
China might give up their current
hostile postures by agreeing—to
divide South-east Asia into their
respective spheres of influence. The
U.S. might in the end agree to it
as a last resort. The TU.S.-USSR
rapprochement in Europe is a close
parallel. A similar U.S. China rap-
prochement in Asia is not out of
sight or mind. If and when it occurs,
it would beyond doubt hamper
India’s vital national interests in
South and South-east Asia.”

ear wifewa g | oAy, A
ZGFT AR G371 F TEAT(AA Ty G
X1 1966-67 ¥ #Y gorAry A4 i
Fuofr F 7w S SWehfew 9l &
=T FadE ¥ foaw W g, T©
Rl {9 F g faaar &
et dae ) agFgre & owldwr
AR A F WET A ATAH FAT §
Fg g AT AR | AR IFW a8 W
wfaorani # fF 1970 sma-wa T
grar g fF smdwr AR A oF
gaX ¥ g1 Aodw m S fF e
930 RS.—9.

[ 30 JULY, 1971 ]
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|
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e o A A9T TENIE ¥ owe”
ard Ffaror gae & A wwaRw
FT A, fg g ¥ ®7 A% wwdewr X
(9 & o779 F U gA A F T
F GHAAQT FF qgl T AT A
F THAT FT 9T @ T 3AT F A
IfF § oF I STw A @E, 9-
far & sgm f& 9@ # aw w7
Ta0F & A fraar sfaw wweeg
g oy I F1Y TU AT H=DY awE @
qaa q

“Curnsouly enqugh ahmost un-
known is the signing of the first
military agreement between India

and the United States in March 15,
1951 when the wheat loan negotia-
tions were in progress. In a letter
to Sri Parimal] Kumad Das of the
Indiap, School of Internationa] Stu-
dies, New Delhi Dated 14th January,
1965 John B. Hunt, Captain, United
States Army of the Office of the
Army Attache, Embassy of the
United States of America confirmed
it as  follows:—“According to L.
Natarajan, American Shadow Over
India, People’s Publishing House,
New Delhi 1956.

“ ...India signed its first mili-
tary agreement with the United
States under the Mutual Defence
Assistance Programme in March,
1951 ....”°

§ S A g fF oA, 1951 W
St T ¥ A e feww wfy-
wa s F Hang &@fy gg oY, T
TER S W aF oy 41 M7
gt § FE1 w0S, wAAW A1, ag &t
ug q% FAWE, A IJ|EE WA T
T § A 39 dfy A7 @ awT 9
TET & AT Agy | § o A W AF
g, adiE AW SEH ¥ A A
g% AT
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T & g Boag oSt
faferae 8, g% a § @ g7 aqmr
=g fF frg awg wEdeT A 9
F gy 5y 9, fFw awg wwdEr
TR & F arEd AR & A &9
g7, frm gmm ouds AR A9 &
g T ¥ fod £% gh ) W 3|
g F1 Afa w1 gmay 3 fad
T AT FT AR AT GEH o7 =AT(EA
for made g =g f@ew &, = w | Ay,
g WG ®I qTEHT, ARG @ A,
AT F1 ST WX ARG w1 ogafa
fgemr qav A@1 F | IIfF ART
I FAT WAR WHAT FATT HAT
gafaa farm & w1 9@ @ W ag
gferar #Y 3t asy @l grsmam e,
ame #AaE, '8 A fgdgm @
g¥ &T FaqT grm | zafaq g qwr
F A @ g fFodd @ 5w
WA F ZAT & I@T |

AT, AZ 1962 FTATT & | WAL T
q fwaq glamc far Wi s 7 Praw
gfiamre faa 1 =1 & gfyare &1 gad
qQUIEA AT ATIE FAT 62 FUS
Frarg A A F @3 awder
F QAHE 4T 75 FUE &, A
S F gfam fed 36 wIT
ATAT fafAad 08 <O F ARG H1 SATeT
Frafaead TaNFT F 1 W@ HT AT
FTHT GG A1 | qT 371 gAY ? ;v i
1A &1 FHLC T T SATRT (0T & | eaq
ST & HT T A ST e w1 9=y
el fafaedr agmmardr ) arafaere
T OHLHT 9T TEIIATR QIS ) Ty
FEIAAT 3 BT A HAHT 4 & ¥
faar 75 a0z & 2fne 3T &1, ag o
T IFT FAF 36 F & Zfymw gmawn
fer 1 Gargaradr 7 SERIEE S g

Bill, 1971 26a

ol aF, A FARWE J F qE
ATA TEIGT AT AT T | @Y 9T F15
T S FT T T AT, § o faaf
7 afqaa & o o A feafq a1 w9
fasqur Far g a1 wid fama #r
AIF T@AT ATEAT g FA1(F 9T § AT
WTFATHT F1 297 FT FTAT AT q1 qaGF
FATTNGIR X FAATH q1g fazaraama
F197 & A A UF TAE F AJUEH
ag weT qfy = frafadt gar g )
¥ T g A1F FAT ARATE fo v
afeaes R AT gEgfa w7 IdE
ma aF faqd gg@ ad gu e, SAu
FAT UF ATA TZZT AHET T 7 AT
fTT7 Te7 qAT AL AZTET T ATART
afeaes HIT AT agFfa & T.9%
47 ¥, Zafedy g &7 ARET IR A
3@T AgY | TRfAT qT AT AGITL AT
IR & T90 44T g0 20 T F o
¥ qf@AT giar & Hi T 59 a9d
qifFrniT FT SHIRT GEEAT Jdr g
FAHAFHIIFT qF< 3@ {qar 77 o
AT TGIGT ATEET & TLT TAT oA F
arg e &1 fmaT agraar frar
faelt Fifw ag awear o1 % 7 813
AT F AITT FT Q@ g, Efeay
1% & fga ! faatafa IwT s agrge
oredt frdt ga) weg &7 fagwa w@r
FLHFA AL I & €TH T T8gq
3 g fF oG #=u audAaTr & | F=o
AT W A o, 39 & fog fodgaw
fad ;T FAACEHT ATQETSH & SA1Y
TOT F JATAT | ATART WAHT FTOAY
7gi sfage &1 @nel g =fgu v
famT o & Targ 9 e ;EIgT S
TG /AT | T wfawas g 9
SITHT ST AL ST F1 FATAT WL AgT
aF garaT {F garer w1 Hi< grofy-
917, & T &1 AT FEIGE AT FY
© A1 9T | IEE {1940 . . .
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sy e 8 § gEve Agt
FCAT ATZA1 ATRT ®Fe 74g § f wmdr
& gefadea #1 fodtae fam At aigige
ST A T w7 fenfady &1 d@qa &
faT | 78 21w 3G9 IR AT FERE |
=i fF ag =12d & goren gfoe §efia
T wAT w1 Arar fe@mr A1 @@y
et gfeewion &, smfad 9 & a®
¥ ATAFE R, Tg AT AT Z |
AT AETEL A ATAT A L, FATEL
AT ST AT Fg X A | Afww @
g St wwdET & % fudm A
feife 3% TFBE qeF § T 9
ag FT ATT FTFATAT ATEA § |

Y TSATTAN (WA, T W
gL A § aEY Strar 9rfEd |

s, AR fadr afa fage A
TTATIAT HT ATTLAHRAT AL & | HIR
TR AIET 37 , §H UGT 3T F 5T H
foraet wrsara s @, faaq waEwrT
gq &, 57 71 fawawor 3ufad AT ey
g 5 WS g W g Had At gfad
2, FTST gHIR W 9% HHY  FET gHS
g wrzafad gud s Al 1 agt 9%
Frw 1@ fear |+ fwe o § ag wgAr
AT g F W@ H ARG S amaw o
TS TE T GAA &, AT F AT 79
F@FIaAA T frag 37 award fw
TS TF HIT A & 179 §, 98 9:
TR, F1 9 & GeAT-AEL IIA -S4
o wZqT fraar & &7 7 afafag g1
ST, ag oY gETaAT g fF W wiw
qifsFaTy ¥ @Eaeg W1 FB  afafag
VST BV F1 AT AT 0T AW
g, SAFT g &T arferw FRER T
amra q;fafafadisr &, gwa T wv9ra-
arqi w1 g fear g 1 zafad gw A §
fF w3 £ FeR7 QU A wOAr Afa
gAY ag T@a+d Aifd A9, w9 qd

qx g3 FIEZ AGAT AT FATY, FUHT
AT & A FH AT ATeR-fsT @
FY AT qTIF | T he o foay s
fom =g St 1 A w faRE qgEar a7
T faae @m ov, fa3st = 9%
gury fifa danfaa A@r g |

s, oo gfaam &1 o=
29239 | dfaaw wgar g (& ¥@ag
uw fafae qu w3 f g fagen agmar

T L N
FET qF A | 1950 50 F1 dfagm §
T Ag 197150 AT, 21 a9 AT
g Ay | AfET gug & gmq, wiFarde
F AMT W T GCHRIT AGT AT
Afgy w0z 292 T8 § ¢

‘e i "faa Aty @ sfasifa
qT g&Y drarsi & gy, afs #1F Y,
forg wag mw-gea 9 fafa g foa
FY, TR AT qF qq7 QHT FHHT &
s, afz 71 g1, e < g famm
faar s, seansifa &9 O, @9 F¥
Frgnfasr afw faega & 17

TS 7 W 9g% , gT A |

“The executive power of the
Union extends to borrowing upon
the security of the Consolidated
Fund of India within such limits, if
any, as may from time to time be
fixed by Parliament by law and to
the giving of guarantees within
such limits if any, as may be so
fixed.”

§ 9sAr AEar § waq faw "l
qET ¥ ...

o I F+T (/T FRA AT & AR
¥ THH 3T & | Any borrowing?
THE VICE-CHAIRMAN ( Shri Akbar

Ali Khan):— Please do not interrupt
him,

Y THATAAW : HF &, TAT
w1, WA SA1&T @anE § |
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¥ 7g qeAT AT B wreq A g
AT w91 o faur, 09 A% TR
FOT FT faeet F97 q1X w9 faaF}
g @@ T F91 g1 4T, J9 AT {4397,
T AT A g IRT @ "6y
F amy uE fe7 & far o ma &y
fgma agl @dr 1| 78 292 FABR
TATTIAF o7 f2qT Ay F, TART A0S
waera g1 gl §, #8 w rE @ g
FifF 59 A8 F1 I § WA &
VT &I GLFTT AT & G & ®F
¥, 9997 T IIVT §, WRF & fFFE
I TEXT &1 Feq@T qG0 FLAT | T
AT FT FLFT AT &1 5507 & qJaF,
SHAAT HT TR F TG GEAT FIAT,
aY §93 F AW WU A9ew g 6
W &) faRet qgraar ady =nfgr ar
agl, fa=oir 97 &7 =A0fZy av 78, 7%
=3 7 & wvat, foaan we w omaw, faen
A a1 ST AFT & A AR A
gqoer dFadtT GISATHT R ToqATA Fo
Fifare 1 | A ITF Fdvon gon fy e
g9 Sigt ¥ 9gi 4 oY % 99 wq, WA
fasrg AT TFH # | (Tume bell rings)
g, § Sedr-wed] wATd ¥ T E )
= § arR fug g 1w |

JIEATALT (i AFATHA qF) ¢
15 fqae AT VAT 971 | TR
2 faqe & fax 9, ar & ai= faaz mmasy
T g M |

st TARATAAA : ZH Fed FT B3
g1 ¥ 9 gag § ovgr an, S wIAr
qFadfa TN, 9T F a9 H ;WEY
fammg & # FT T AEW |
FraAT FHA, qfF Ga gy o g
g, WL EA IHF! UgA ql SATET 3T @
STesY, AT AT Fg AT Avzar § fF
BIEl FIX FT ATIAF FITAT AERT F

[ RAJYA SABHA ]

|
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amare a4y F arasg e € faaw
T | FIFAT AR & IUeAeT ATHIY
wreEfrer & gawr amar fa<e T,
zafey 978 AT WAW & FaE
AT T F UF WA T g agied
Ffemrar 1 F wyurfag @< fazar
2uq 9¥ T ¥ 43, 39 quy Y 93
negey A, afFa 3 faa i 3797 wawrfag
graw g fr 3 graa § 27 7 90 AR
e § & I qeL g1 0E 1 AW AT A
ST #1 sfaw g, fomrar & fa sreae
mefrd g wAWrEAT F F TFR
IAFT WX FIA GG g g gEa
gzom AT, fFg-fea JaT T SIRET
wrefid ST sgM@ 74T § wadqq gar ?
Stq 3 fEeer § @TAT gU, SAET @y
w971 o1 A fpm afcfeafoat o ST
gr ey gi € 7

FIAAT FAT AT, 1966 FH 1 1966 H
wE Ag7 gg, 1967 ¥ AqF g3 | 7L,
1968 # w¥ AF gE, frdl TFR 78
Add, 1969 ¥ 7% g% | IO 9gq
2 717 fAstta wie faogror <37 ) oae &
Ig MAAT A EY T=A F¥ q@ Far gf
qger ATAT IW FT FRA@A AL AT,
qRardt A AT AYAT FT ANG
FAY o1 7 AAAT I FT AT A HT 397
ayg 3 WIOAFAT F ATy W
TR TAT FY TGN Z ITH AT 0 |
¥ AT AEAT § TH A T gWigAT
HATT | FYTT FAT T FETfF 130 FAT
o wImifyaT 9T @H T FIX A
Ho Fo @IfEAFC qET T FI1 fF
180 FOT To  wwfgdT 9T T
FWT | 9% HEA F ATT AT AS] F T
A #i Arfeawy aga F wiwer §
TAAT FF 7 2T AT | UEAIHT T AT
afEdq, 50 T To FT FF 1 WIC.
A AT H EE ATIA | FTRITAT AR
& gaFr gax faqar =nfzg )



264 Approriation (No, 2) [ 30 JULY, 1971 ]

wrad, a8 weanfar & fag froar
Sy, Far g ffgR w1 wEeE e
FGE T fF I, © -5 WA F
fag Fistar aw ? gz feafa & q
¥ ST F amwa i wifew, i
T TET T U9 AT FT 72§
fa& a7 o 77 qfiaa A1 a9 7 T B
dAC Y | SHAT &1 FL A0 W qA
A TIF ST #1 faard g 7 govd
7 faenfaar ¥——z& 72 & =AW 1 74T
AT AT TEFX AT FET |

e, Jr fe gare fma 3 ar
91, ZAF FET FOG 500 FOT FO F
FAT GOHRIT FT ST 399 FT FHMAT
% | 97 w7AT gAY A1 AL Adv ?
Ig SHAT 9T FL AN & fax F9 wAw
FEAT AEA & ° FAA TAFH AT 7T &
S 500 FT F0 FHTAT ¥, TE0 ATHT
SHH @A FX A o fAwee
FT ZT AL | TH GET A JAAT X
FT TN HT qATT TAT AT |

Time bell rings.

I SgTeT gHF AL AT =TEar | AT
qre gHYT 710 2 1 & A Y o & fery
aar g |\ ¥ <A, gl 97 TF 96
FEA AT VT AT | T WA AW,
Trezafy g1 S, qTAAT WS TeE 7
ST gAY w9 agr oft, T waegmfa g
ot ¥ ZY AT 7 A "eTd AT Sard
TR F qr AT AR | ZHR AW
¥ UF a7 W T g W@l § HIK
F ) AT &1 F7T U HET gaT |
# TEET AL AGAT 3 AT AH? -
wfaT FHoT T 9w S T qETE A
wat Fav fEwar |

of; faw am@ - FW qSF A7

st TEEATUAN : YT qAvAT
AT | WA gEd & agw 11 (TR
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agr &t 7 GIlAw FHOOT A, JISTAT
OIYR T ...

sf; f aram Al - wfaw gow aq
ar faar g

Y TXATTAN . g7 aF q9F FT
999 3, ¥ SEEr o9 dar g, §
SqE AN AT AEE FIGTE | W ag
feas fau Farfawes 2 fewmeq &
fan 1 =z feameav &, o w8
T o fram sad STEweTs o,
T AE HqAY g fF ar Aifsg i
T A G AT, AT FAT T9FH T9H
F1 femmfafegms g € 1 e
qgFT e & a1 awn g, #ifE
Ffafaaa gz fedeg @@r )
ag a@ Ffafaa w feim @w@r
g zafen w5 B @z weofq &
qIHT F AT a7 feemriaw &Y
ST G ATT W3 AT E

THE VICE.CHAIRMAN (SHRI
AKBAR ALI KHAN): It depends
upon merits.

SqY WHATTAN © sy, & a7
frdem v 37 wean € o 5@ aw A
77T avg ¥ aux for sren =nfga
ga frdY =xf fawa % fag =2 78
g uar A @ gw Iy §
ff gaR Tw & @R § ag WEAT T
st 7 Sy fanfe faet qeraraem
g2 g, 3% § < 9T g 9y
TR ST 41 A FI AR g1 J0Ql,
AR AAF IR AT AT AT a7
TF W 9T 9T, Fg A< AQl AT |
FQAd TAT | Fg fesrEAC AT, A=S
Fgg |

fY sIvat wae araq (fozre) 9y
certtan #1 feaTgaT o1, A=E 919 § |
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s} UFATTAN :© F5 AT T
fesrzaT w=91 &, § 3§ a9 A1 414
F fau AT g |

gadl atg & 9§ FE AEAT §
< g wiaT 7@ g g e
st g st 3@ fafeim faaaw
qr ad a aug 3 fa Far arfaw
sfgmw ¥ st arga gfwde qIBaT
qretTa wga 9, fody &3 3 agt 1
¥ & aga AT FQT AT AT T GH
STF aZHe AW & AT AT 9
yFgm e FuEw A Ag A
BE FX F Fo¢ Argd 3T a9 3,
IuF g ¥ IR guax fady
o, ettt o F o fa G,
qrasfas & o fad Prar 7R 97 EA
qfia® § 99 T4 3@ A1 F faqg
fraT | SR gl TR AT Ay 9w
ST TE & WX T WA H I G
ST TET & | & K IH G FN FTCF
a8 araT Arfed | SA BRI FL F fau
AT AT &1 AT WS AT S/ IAHT
farer PRaT 1R & ST Wt 1 37 |
¥ foeg Fsie VIR Y IF AT
AT { UF A1 afger FEAET I

F faq &g T

sy wyArw A4 F@ gAfAg
faty F#7 W arfy  fagew 1 $azd
AT AZ AT BN FIL AT & 17 |

At THATAN ;= F e
FT SATAT GHF AFL TH GHF SATET
AT qE O WRAT F | T @
FgaT wraar § fF AFar  saw F7r
FEEFAT FAT & ¢ FANSFAT FIOHAL
SO HET ¥ AR & FH HTAT 2,
gara Wt & fadw o FrE Fow
g o fRT sum "ay w1 FRcfes ¥
T G d TF HAIGT JISAr
AW F AT @R F4 f guE
gATTt T w1 srdivar g, Invem
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AT faar avg w@r s W | W
FHT AT ATHAT AN T@T ST T,
IZ F¥I9 FH AN F (Lo & 7R
Fg @nn A fga & fog <ar S
wg| zAfqe § =Fmear g 5 s
T JE F g ARG FNEAT SOAT
=1fgd |
TF JIAT HTANT £ a1 § gHTdr
T T & ARG g Fr faRw
fAfgad ax d§ gardr Twe T E |
@ &R #r faadr awsar @
g SEFRI I A gHY JUI FET 8
@t e § g fafrma ma ar
g AR faar %3 adl g gwar § &
THEY ZEEN &7 wadAd  gfE v
gawr 1 zfReT @ ey, a4
gemHr, O 30 qatgarEr  uew gY TF
g1 TOFT gEEn #T qaqq ag {®
faar sfew & ged 78 7 7@ @
THar 8, amifE s sfeewr w1 gomew
o ¥ QIR &@T W E | WIS
IO FN TTET FL A7 {, T AR
FETATT T H1493 g AR 98 57 IF
UTTATE, ATETFEATTATE | 39 foaw
¥ A AT E fF o qmw A sWar
FT FAMT  ATZA &1, 9 FT IAA
HTEA Y, AW AN JET T g oav
ofger I HAT I gAY, aF g1 W
FT FIM ENT
SHRI K. R. GANESH (THE MINIS-
TER OF STATE IN THE MINISTRY
OF FINANCE fa& waq 4 5% qat
(SHRI K. R. GANASH): Mr. Vice-
Chairman, Sir, I am thankful to all the
hon, Members who have taken part in
the debate and made their valuable
contribution to the understanding of
the very complex problems thHat our
country is facing. You would have
noted, Sir, that the debate has tra-
versed the entire gamut of all the

problems. Hon. Members have
spoken about four defence prepared-
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ness, about the need for sophisticated
armaments, about the need for more
awrcraft, about the economic policy
of the country, about the Planning
Conmrmission, about the banks, about
the credit policy of the banks, about
tax arrears, about the growth of non-
Flan expenditure, about unemploy-
ment, about indirect taxation and so
on, The entire gamut of all the pol-
cies and programmes which this
House has been debating for a num-
ber of years has been touched upon
mn this debate. I hope you will bear
with me that it will not be possible
for me to touch every problem that
the hon’ble Members have raised.

Sir, I wish to submit in all humi-
Iity that this Budget has to be seen
in the background of the conditions
that are obtaining in the country, Be-
fore this Budget came there were two
amportant factors. One was the great
verdict of the people for a radical,
social transformation of our sciety, of
our economy which was expressed
in the last mid-term election Sec-
ondly, coming on the heels of this de-
termination and the verdict of the
people 1s the colossal problem of
Bangla Desh, its place in the secu-
rity and integrity of the country and
the trek of millions of refugees, eva-
cuees from Bangla Desh to India
which has made the problem very
complex ang complicated Sir, the
Budget has to be seen”in thig parti-
cular context.

Sir, that as the
Finance Minister himself, while
rounding off the discussion on the
General Budget, fias mentioned, 1t i3
not possible to judge the Budget from
the various proposals that have been
made in this Budget itself. Sir, .he
Budget is an honest attempt to give
an orientation to the various policies
and programmes to which the Gov-
ernment stands committed I would
not say, as I said in the other House
while intervening i, the General
Budget debate, that it 1s a socialist
Budget or any such thing. What I
woulg submit is it 335 an honest
attempt made to give an orientation

I would submit,
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to the policy that we want to pursue
within the framework of our resour-
ces position. Sir, while assessing
the Budget we must also see the total
national, politica] and economic stra-
tegy that the Government 1s deter-
mined to follow for bringing about a
self-reliant, self-generating national
economy and for® implementing the
pledges that we have given to the
people clearing the way for building
a cocialist society in this country.

Sir, the Budget has to be seen also
in the light of the recent Constitu.
tional amendment which has been
moved i the other House, once agamn
showing the determination of the Gov-
ernment that we want to implement
our pledges It has to be seen in the
various attempts being made to im-
prove and radiacse the land reform
laws that already exist in our coun-
try. It has to be seen in the back-
ground of the Monopolies ang Restric-
tive Trade  Practices Commission
which has starfed functioning. It has
also to be seen, Sir, 1n the background
of bank nationalisation where effort
is made to extend credit to the wvul-
nerable and priority sections of the
society and also to put a check on
borrowal accounts. It has to be seen
i the various other measures that
the Government is contemplating.
That total strategy has got to be seen.

Sir, I was listening to the various
speeches very carefully I hearg the
speech of Mr T. N. Singh with great
interest. Sir, he seems to have come
to realisc—and if I am permutted to
use the ewpression because heis a very
senior Member and T am a much junior
Member 1 this House, a very respet-
able but sharp expression—very late
It seems wisdom has dawned on hur
too late He had been in this Govern
ment for long He had been 1in the
source of power for long Even re
centlv he tried to be in the source o
power bv becoming the Ch.ef Minis
ter of UP, Mdst o1 the problems tha
we are facing today and most of th
problems which we are trying to 301
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out are the result of the policies
which Mr. T. N. Singh and his friends
pursued. The break inside the Cong-
ress party wag not the break of cer-
tain personalities. It was a break on
the basis of certain policies. It was
a brveak from the policies that hon.
Members on that side, which the hon.
Member, Mr. T. N. Singh, represents,
pursued, It i a fight between these
two that brought about the split in
the Congress party. If you had seen
the tempo of the Lok Sabha when the
Coustitution ¢(Amendment) Bill was
introduced, then you would have rea-
lised that something had happened to
this ecountry. Certain basic factors
are available in thiz countiry. That is
why the Lok Sabha reacted in the
wmanner in which it reacted to sug-
gestions being made there to see that
the Bill was throttleq at the intro-
duction stage itself. I wish to submit
that while the criticism of Shri T. N,
Singh was very learned and it was
full of facts, we have inheriteg this
from the policies that they have pur.
sued and we are trying to sort them
out as honestly as possible. We may
not be able to sort out all of them,
but as honestly as possible we have
to sort them out one by one. Other-
wise, it would not have been possible
for us to introduce the Constitution
(Amendment) Bill. It would not have
been possible for us to bring about
bank nationalisation. It would have
not been possible to reorient the cre-
dit policy. Here I would say that 1
am not satisfied with the working of
the nationaliseg banks, I am not satis-
fied with the price situation and I am
not satisfied with the unemployment
situation, but we are honestly trying
to initiate policies that will be in the
direction of a solution of these prob-
lems. °

I also heard with great respect the

speech of Mr. Bhupesh Gupta., He is
a veteran of this House and his speech
is always listened to with interest...

SHRI RAIJNARAIN: He is the best
friend of the Prime Minister,
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SHRI K. R. GANESH: Why Prime
Minister? He is the best friend of
'me also. I respect him.

SHRI OM MEHTA: Is he not your
friend? ’

SHRI K. R. GANESH: There is
nothing secret about these things.

SHRI BHUPESH GUPTA: 1T 4o not
know whether 1 am the best friend
of the Prime Minister or not, but he
is undoubtedly the worst enemy of the
Prime Minister.

SHRI RAJNARAIN: No, no,
¥ g" fafaew w @ wwar
z. afra sfesr Sy F1 ad)

i A8 Aga « ford grew fRfare v

IR 1 Cat 1 S -C - -

sf; ®o WXo U : HH AIAT
31, LT A AMAET @ &1 S |

&t TIRATUA
73 FA

HyEET G

SHRI XK. R. GANESH: Sir, while
Shri Bhupesh Gupta was speaking I
could see the hon. Member, Shri T, N.
Singh, very much appreciating the
points he made. I would ask him
only one question: Is he prepared to
follow the political and economic
lines which Shri Bhupesh Gupta has
advocated? He has a line, he has s
policy which he is putting across te
this House ang through this House to
the country. Is he prepared te
follow the line that Mr. Bhupesh
Gupta is trying to advocate? There
is no use of only trying to appreciate
certain of the remarks which he
was making. Since he is not pre-
pared to follow the line that Mr.
Bhupesh Gupta advocates. since he
has been following a line which has
brought our country to the situation
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in which we are, as I have
earlier, we are trying to sort them
out. Now, I shall try to meet some,
of his individual criticisms,

said

WY TARATAIN
arg arfsw )

: JW difsg,

o Fo WiTo TUM :
FTA AT FTAT &1 2T |

LER LG

S\ TRATAAN ¢ TH FHI Al ST
3 FUAT-EI FACHT-HEAT | |

SHRI K. R. GANESH: He men
tioned that in regard to the sum
of Rs. 75 crores which has been
allotted for g crash programme for
employment and for meeting the
needs of the educated unemployed.
no schemes have been made, He gave
his own experience while he was a
Member of the Planning Commission
when a sum of Rs. 150 crores was
allotted under his own initiative.
Of course, we cannot go now inte
the dossier of the Planning Commis-
son to find out which Member said
what. He saig no schemes had been
prepared and that at the end of the

period, this whole  expenditure
would be wasted an would become
infructuous. But what he said is

not correct. He has been a Member
of the Planning Commission. He has
been a very honourable Member of
this House. He should have at least
checked up his facts before putting
across a blanket criticism like this.
I have here certain facts to place
before the THouse. As far as the
crash programme for tackling rural
unemployment is concerned, a provi-
sion of Rs. 50 crores has been made
and the guidelines for implementing
the scheme were issued to the State
Governments as early as February
25, 1971. The present position is
that detailed schemes have been re-
ceived in respect of 335 districts.
Proposals for only 20 districts are
awaited from the State Governments
Out of the proposals received from
the 335 districts, Schemes in respect
of 260 districts costing Rs. 28.72
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crores have already been approved

and necesseary funds placed at the
disposal of the State Governments.
Proposals in respect of 55 other dis-

tricts costing Rs, 5.38 crores have

been approveqg and the sanctiong are

under issue. Proposals for 20 dis-

tricts costing Rs. 2.69 crores are

under examination and sanctions for
these will issue soon. Six Central
teams have been constituted to visit

the States and Union Territories to -
advise on the proper implementation
of the schemes so that the underlying
objectives are fulfilled. Sir, it is
also necesseary to note that the allo-
cation may not be to the extent that
is necessary, but with the resources
that are available, with the serious
problems of Bangla Desh evacuees
coming to our country, with the
general situation that is there on our
borders and outside our borders, this
was the maximum that the Govern-
ment could do. Sir, the House may
also be interested to know that the
schemes included under this prog-
ramme relate to minor irrigatign,
soil conservation and afforestation,
land reclamation, flood protection and:
anti-water logging measures, piscicul-
ture, construction of rura] roads, etc,
Thus, besides generating employ-
ment, the schemes will considerably

strengthen the rural sector of
economy.

our

SHRI CHITTA BASU: What is
the quantum of employment to be
generated in terms of numbers?

SHRI K. R. GANESH: As you know,
to the criticism that no schemes
have been prepared, I have tried to
place before you that various
schemes have already been approved
and allocations have been made and
work in some places has started.
And these Central teams have been
constituted. So, the answer to your

- question will follow later on.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): What about
the sum of Rs, 25 crores for techno-
crats? Has it also been implemented?
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SHRI K. R. GANESH: Yes, Sir,
that is also under implementation.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Nothing so
{ar has been done.

SHRI K. B GANESH; Sir. I will
tncet that point,

oY qEFd Sqts TEF 0 OF TAF
7z & Wre fFaam Wasds aq 7 nar
M T AT AT AT UF FAIR FUT
AT AR ATIAIL GUITL IEH
FTe0r fasrg &1 FIFANT FTT FEAT T
Y, TT GRTATT TR @I 2 |

St THATUAN : HY FHT AT
gogdraag ustagRfES oF
& 18 @t AT F Fer feedr o A
qg q3 1

SHRI K. R. GANESH: Sir, there
is another small point to which 1
would like to refer, Shri T. N. Singh
said that the General Manager of the
Dhitai Stee]l Plant hag never visited
the place at night. I have checked
up from the General Manager of ine
Steel Plant, He has said that during

his tenure of three years or so, he
has gone there a number of times.

4 P.M,

This is not a very important point,
but I thought I should tell you about
it (Interruption) He said that...,

SHRI RAJNARAIN: What?

+ft GUIFFY IRIT AT 7§ A OF
q5ES AR 39 GRAT AT, IAFT 1L
FaTE T8¢ faar

st &0 W0 TRy IF[(w ag
FZT A7 B agt ¥ S ST qIaT §
q W12 qF &0 §F meET w11 aF
FaRTIATY M7
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ST ARATTG ¢ FEiAG P

St ®o WTo AWK :  IFH
waaa g Arae foee g ag) 3w )

Sir, there is another point,
Honourable Members have referred
to ocur foreign debts and to the
varigus collaboration agreements
which we have entereq into. Now.
as we know, in a country with the
complexity of our size, with the vast
problems that we face, with the
technical knowhow as it existed when
we started rebuilding our economy
and with the other infrastructure
that existed there, it was necesseary
to take help, it was necessary to
enter into cerfain collaboratjon
agreements, and it was also neces-
sary to take loans so that the neces-
sary infrasiructure could be built.
Angd the building up of the necessary
infrastructure could result in the
development of a national economy
which should be on the basis of self-
reliance. There is no dispute about
the fact that we have to build a self-
reliant economy, we have to be free
from dependence on foreign collabp-
ration agreements and foreign loans.
And to builg that itself it is necessary
at the initial stages to enter into
certain of these things. There are
certain facts which 1 woulq like to
mention,

During the Third Plan period net
external assistance exclusive of amor-
tisation and interest payments was
about Rs, 3500 crores. 'The annual
average during the three Annual
Plans 1966 to 1969 alsp cgrresponded
more ~r less with the average level
reached in the Third Plan. In the
Fourth Plan period net aig utilisa-
tion is expected to be about Rs. 1850
crores which would be approximately
half the level of net aid during the
Third Five Year Plan. In order to
reach this level of net aid during the
Fourth Plan it would be necessary
for us to have a gross aid utilisation
of Rs. 4130 crores including food aid
of Rs. 380 crores. Total debt service
payvments of  amortisation and
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interest on foreign loans are estimated
to be about Rs. 2280 crores. These
repayments and interest payments
arise on account of aid received during
earlier years and are also due to the
relatively harder terms on which aid
was available during the Second Plan
prriod and the early years of the
Third Plan, There is, however, a
shift towards softer terms of aid in

recent  years. 1n terras of lower
interest rates and longer maturity
periods.

In terms of cxternal assistance az a
proportion of total investment in
Plan periods it will be noticed, as
already pointeq out by Shri Bhupesh
Gupta, that net aid has been steadily
going down from a level of 29 per
cent of total investment in 1966-67
to about 8 per cent of total invest-
ment in the Fourth Plan,

Government are, therefore, fully
conscious of the need to achieve the
Fourth Plan objective of reducing
dependence on foreign aid. Even so
there are certain inescapable imports
that are required for the maintenance
and growth of our economy and to
the extent that our export earnings
are unable to finance all these im-
ports it will be necesseary for us fto
receive external assistance.

Import substitution has been given
very high priority and as a conse-
guence of various measures fto
encourage indigenous production the
share of imports in total supplies of
industrial machinery, certain chemi-
cals, aluminium and machine tools,
have been greatly reduced. In the
years 1968 and 1969 foreign ex-
change saving on account of import
substitution amounted to Rs. 75 crores
per year,

These are some of the facts in
connection with foreign loans and
other factors. Then a lot has been

said about public sector undertakings.

This House had the opportunity to
discuss the working of the public
sector undertakings a number of
times.

In the Budget speech also the
Finance Minister has referred to the
«criticism of the public-sector under-
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takings in detail. Sir, I would submit
that the Government realises that
the public sector undertakings should
generate enough resources, And if
the public sector undertakings can
generate enough resources, the base
of resources mobilisation would be
broadened. One of the main prob-
lems facing our country to-day is that
we have a narrow base on which
the resgurces mobilisation is carried
out. With the entire agricultural
sector out of resource mobilisation
and with the public sector not gene-
rating enough resources for use in
the commopn economic development.
the Government has been trying on
a narrow Dbase to bring taxation
measures to mobilise resources with
the result that we are always coming
to a position where it is very diffi-

cult to do these permutations and
combinations. Therefore, for
resources mobilisation it is very
necessary to see that the public
sector undertakings generate more

surpluses and that the taxation base
is also further strengthened, for
which the necessary climate will
have to be created in the country.

1 would like to give some

Sir,

facts for the benefit of those whose
only objective to run down the
public  sector  undertakings not

because they are genuinely concerned
about its difficulties and it§ working
but because they do not believe in
the fact that the public sector under-
takings as the commanding heights
of our economy are Very necessary
for self-rcliance, for generating
resources, for doing away with
foreign  collaboration and foreign
loans, for bringing about a reduction
in income disparities and for curbing
monopolies Those who do not
believe in these particular objectives
iof the public sector undertakings
run them down day in and day out
and try to make out as if everything
has been wasted. The facts are that
in 1969-70, 49 undertakings made a
profit of Rs, 72.27 crores as against
41 which made a profit in 1968-69.
There are, of course, other under-
takings which incurred a loss during
1969-70. Bul if you look at the overall
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picture, the average return on  the
capital employed after providing
Rs. 175 crores for depreciation was
4.2 per cent in 1969-70 as agamnst a
return of 2.7 per cent in 1968-69, In
another sphere the public sector has
made a nolable contribution, It has
earned about Rs. 170 crores of
foreign exchange m 1969-70 as com-
pared to only about Rs. 35 crores in
1965-66. Sir, in terms of employ-
ment also, in 1961-62, the contribu-
tion of public sector undertakings
was 2 lakhs., In 1969-70, it was 613
lakhs. Out of the 81 pubhe enter-
prises, 49 earned profits in 1369-70
and 24 declared divedends from 921 to
3 per cent,

SHRI RAJNARAIN: Do not waste
time on this.

SHRI T. N. SINGH: I talked only
of industries.

SHRI K. R. GANESH: Yes, you
have talked of industries. We recog-
nise, Sir, that many of these indus-
tries require a long gestation period
and they have got certain other prob-
lems. Having sat very near to the
seats of,, ...... (Interruption) You
made a speech for one hour. Obvi-
ously our disputes cannot be solved
on the basis of interrogations here.
What I was saying was, having been
very near to Jawaharlal Nehru, the
hon Member should realise so that
he was a great dreamer. He dreamed
of a great India and that is why this
Heavy Engineering Corporation,
Ranchi, is the dream of a man who
dreamed of an India which could pro-
duce this mother industry. So, such
industries have also been built It
takes time The Government is con-
scious of it. And we are coming to
that position. Necessary resources
have got to be generated by public
sector enterprises if we have got to
fulfil the promises that we have given
to the people because 1t will need more
resources, more massive Investment, it
will need a radical change in the
entire thinking and entire policy and
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programme. Therefore, we are very
conscious and various steps have ai-
1eady been mitiated to see that the
public sector undertakings steps by
step come 10 « swagt i whuel chey
generate necessary surpluses, they
achieve necessary efficiency and then
there are other factors also The
question of personnel policy, the ques-
tion of inventories, the question of
utihisation of unutilised capacities—all
these have been gone into and detailed
instructions have got to be given.
But 1t will take 1ts own time. It will
take all the efforts of the Govern-
ment. It will take all the help the
hon. Members themselves can give
and 1t should also mean correct appre-
ciation of the public sector undertak-
ings because 1t does not help this
country if you go on saymg against
the public sector undertakings, Whom
does it help? It only helps the pri-
vate sector and those who want to
completely run down the public sec-
tor and take over the public sector
by creating a psychology that Rs 2,000
crores or Rs 4,000 crores have been
ifvested and nothing is coming out.
That is not the correct and proper

role to be ©played 1n the present
economy.

Let us take the banks also. The
Finance Minister only the other day,
in reply to a Question, has himself
admutted that he 1s not fully satisfied
with the working of the banks, that
the orientation has gotto be given in
the entire working of the banking
system. But, Sir, I would submit
that I have taken personal interest in
the working of the banks, I have
direct contact with the employees’
organisation of banks., We are going
in depth of each and every question
that the hon. Members are asking.

AN TAANQAT ;. agT qx AT

. HETEF S aw §)
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Sir, I would submit that from July,
1969 till today looking to the working
of the banks, its orientation, as far as
giving credit to the priority sector is
concerned, in terms of opening of
more branches particularly in un-
banked and underbacked areas, in
terms of conducting surveys for locat-
ing the areas of deposits and in terms
«of the total percentage of credit that
has gone to the priority sector, and
locking to its performance, in all
humility I submit the banking depart-
ment and the Ministry need not be
apologetic. The problem is colossal.
‘The need of credit of our priority sec-
tor are colossal. The task of orient-
ing the thinking of the higher category
of banking staff, who function the
banks in a particular limited manner,
is a big task. But if you see the
figures which have been supplied in
reply to various questions asked by
hon. Members, particularly the num-
ber of branches opened in unbank
and under-bank areas, the credit for
agriculture has gone to 12 to 13 per
cent whereas it was about 3 per cent
before nationalisation. This credit
has gone direct to the farmers. Here
a doubt can arise that this credit which
is going to the agriculture sector is
going to poor farmers or to marginal
farmers or to affluent farmers. Every
parliamentary question that is put, we
are trying to go into the devoth of it.
From the facts that are available and
from the statistics that are available,
we can see that the credit that has
gone to the agriculture sector is 60
10 70 per cent. An average credit of
Rs. 2000 has been given. From this
one can surmise that quite a lot of
credit is also given to the poorer
section of the peasantry.

THE VICE-CHAIRMAN (SHBI
AKBAR ALI KHAN): Are you satis-
fied?
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SHRI K. R. GANESH: I am not
CO{mpletely satisfied, but it must be
said that a beginning has been made
by bringing credit to the poorer sec-
tion or the farmers, Much more has
to be done about that there is no
doubt. This sort of finance capital
which knew how to give loans only
to the big houses and bigger sections
of people, the portals of this centre
have been opened and to-day you can
set sweet of the smal] farmers and
the self-employed and other smali
business people and it would 'be the
endeavour of the Government to see
that all the guidelines that have been
given should start orienting these and
it has to be conducted in a way to
help these. I have been very inti-
mately connecteq with the banks and
their employees. I know that the
new Board ¢f Management will be
formed in which according to the
Banking Acquisition Act, all catego-
ries of persons will be appointed as
Bank Directors in which the represen-
latives of the employees and staff
will also be appointed and a radical
change is bound to come in the work-
ing of the banks because the coming
in of the employees, independent
persons and also people representing
the artisans and farmers and other
sections will mean that the very c~edit
policy of the banks and the working
of the banks will be under very close
serutiny of the representatives of the
employees whose organisations have
been fighting for the bank nationalisa-
tion and who have very powerful
and sophisticated trade unions. We
have seen in meetings of the emnplo-
yees which the Finance Minister had
called that they had a knowledge of
the working of the banks at various
levels. While T agree with Members
that much more has to be done, and
it is a eigantic and colossal task  for
tully implementing the new credit
policv that the Government has given
to the banks. T must submit that the
performance of the banks from July
1069 till to-dav is something of which
we need not be apologetic. A signi-
ficant change has come about and
much more is expected to be done.



283 Approriation (No, 2) [ RAJYA SABHA ]

[Shri K, R. Ganesh]

Let us take the tax arrears, It 1s
true that 1t 1s a vast problem. The
Finance Minister yesterday while re-
plying to the discussion on the Fin-
ance Bill mn the other House has said
that 1t will be the endeavour of the
Ministry to really tackle this problem
on g war footing. We are going
through the various questions the
Members are putting that the tax ar-
rears are to the tune of Rs 500 crores.
It 1s a big drain on the national reve-
nue and national economy Efforts
will have to be made to bring down
the arrears and to bring the tax-dod-
gers to book. I do not want to give
the Members more facts and figures
because we have given them at vari-
ous stages in the House. Recently
there has been a great improvement
in the collection of tax arrears in
various ways and various legislation,
administrative and economic steps
have been taken to see that the taxa-
tion machinery becomes more effi-
cient I would submit that with my
own experience of the last few months
in the Finance Ministry and dealing
directly with this problem of taxation
and tax arrears, I would submit that
in spite of all that the Taxation
Department may do in spite of all the
honesty that those Taxation Officers
may have, it will be necessary in the
country today to treat the tax evasion
as a social crime. It will be neces-
sary for the courts also to take it as
heinous 3 crime as any other crime
unless that is done,

SHRI BHUPESH GUPTA- How
will you treat tax forgetfulness? Tax
avoldance is a crime of course

SHRI K R GANESH:- If you go
through the arrears of Rs 500 crores
and other arrears, you will see that
many of these are locked up various
Iitigation. In the Calcutta High Court
alone there are about a thousand
taxation cases under Article 228 of the
Constitution I do not know 1if, as a
mimister T am permitted to say but
I must say that the taxation laws are
heavily weighted in favour of tle
assessees
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SHRI BHUPESH GUPTA: Sir, hal{
the cases are pending before the High
Court and half before the Board ot
Revenue. That 15 the position accord-
ing to my mnformation.

SHRI K. R. GANESH: Sir, I am
putting the problem before the
House.

SHRI BHUPESH GUPTA: Change
the law.

SHRI K. R GANESH: A tax asses-
see can go to the Assistant Appellate
Tribunal, then he can go to the Appel-
late Tribunal. Then on points of law
he can go to the High Court and the
Supreme Court Over and above this
under article 226 he can go to the
High Court In Calcutta High Court
alone there are about a thousand cases
under article 226. Therefore this 1s a
serious problem As the Finance
Minister said, we will wuse all our
efforts to see that there 1s a crack-
down on these tax-dodgers and a
crackdown on other malpractices
which contribute to the accumulation
of unaccounted money and I can assure
the House that we as Ministers will
see to it that we use all the influence
that we have got, we use all the
powers that we have got for tackling
this problem effectively.

SHRI BHUPESH GUPTA: Has Mr.
Chavan told you anything as to why
he is so opposed to demonetisation?
We have not got a convincing case.
What are the arguments?

SHRI K R GANESH- While reply-
ing to the debate yesterday in the
other House the Finance Minister
mentioned that this problem of black
money 18 a very Serious, a very com-
plex and a very sensitive problem,
These are the exact words he used.

SHRI LOKANATH MISRA- Has
the Wanchoo Committee submitted its
Report, if so what are 1ts recommenda-
tions?
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SHRI K. R. GANESH: The Report
of the Wanchoo Committee is expect-
ed.

SHRI LOKANATH MISRA: You
have not received it yet?

SHRI K. R. GANESH: It is only an
Interim Report which they have sub-
mitted and it is under consideration
of the Government.

SHRI CHITTA BASU: What is that?
Have they not recommended demone-
tisation?

SHRI K. R. GANESH: That is an
Interim Report and it is under con-
sideration.

SHRI BHUPESH GUPTA: Many
economists in the country and we also
feel that demonetisation is one of the
most effective steps for this purpose.

SHRI CHITTA BASU: What is
this? If he does not want to answer
me, he should say I would not answer.

SHRI K. R. GANESH: I have ans-
wered. I said that the Interimee-
port of the Committee 1s under consi-
deration. It is only after the final
Report is received that we can assess
the whole thing.

SHRI LOKANATH MISRA: Sir,
he should tell us whether he has seen
the Report.

SHRI BHUPESH GUPTA: No Inte-
rim Report is needed for understand-
ing that demonetisation will be one
of the most effective ways of bring-
ing out unaccounted money. It will
not be 100 per cent successful every-
body knows that.

SHRI LOKANATH MISRA: The
Government will not be guided by
your Report. They have set up a
Committee, the Wanchoo Committee.
Let us hear what their Report is.

SHRI BHUPESH GUPTA: Let that
Committee Report go to hell,
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SHRI K. R. GANESH: As is known,
there is a considerable volume of
opinion in the country which feels
that demonetisation is one of the ways
of solving the problem of black
money. The stand of the Govern-
ment towards this has been made
plamn yesterday by the Finance Minis-
ter. Sir, this problem of black money
comes up every day. With every as-
essee every day a new element of
black money comes in and the Gov-
ernment is adopting various methods.
In the next few days we shall be in-
troducing a Taxation Law Amend-
ment Bill which will enable us to
tackle this problem of black money
that is changing hands as a result of
property exchanges on the basis of
understated value and also through
benami transactions. It has been
stated by the Finance Minister that
with such measures to plug the loop-

. holes in tax laws and through other

fiscal measures we may be able to
come to grips with this problem of
black money.

Sir, mention was also made about
the set-up of the Planning Commis-
sion by Shri T. N. Singh. After the
Presidential Notification has been is-
sued I do not think there is any deni- |
gration of the status of the Planning
Commission.

There are various other problems,
the problem of unemployment, the
problem of prices etc. These are all
very serious problems which have
been discused in the House for a
number of years now and on which
the Government stand has been made
clear.

There is one more aspect. Many
hon. Members have naturally referred
to Bangla Desh and the foreign policy
of our country. Now, Sir, it is not
for me to go into these questions, but
I would submit that at this time of
crisis for the nation, when hon. Mem-
bers are asking for the recognition
of Bangla Desh, it is not proper to
create a climate and a psychosis that
we have no friends in the world, that
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we have no Army, that our Army is
not equipped fully, that we cannot
defend any part of our border, that
every friend has left us, that Pakistan
has gained all friends. Firstly, it is
not a fact. It is not a correct appre-
ciation of India’s position in the inter-
national world. Secondly, it does not
create a good climate, it does not
help in the consolidation of the nation.
It does not help in the national soli-
darity that 1s necessary, the national
vigilance and awareness that is called
for. The recognition of Bangla Desh
is not a joke. On the question of re-
cognition of Bangla Desh the stand
of the Government has been made
clear by the Prime Minister and the
Minister of External Affairs. This
problem must be seen in its proper
perspective. (Interruptions). 1 was
submitting that the recognition of
Bangla Desh and the increase in aid
and help to the freedom fighters inside
Bangla Desh is a problem that must
be seen in the wider international
context. While I am not speaking on
behalf of the Minister of External
Affairs and I do not want to go into
‘the details of it, I only wish to sub-
mit that when we are faced with
such a gigantic problem at this time,
it is not right to create a psychosis
that we have no friends in the world,
that our foreign policy has complete-
ly failed, that we are not getfing
arms from any country, that we can-
not defend our borders, that we are
absolutely alone. This is not the
attitude and determination of the peo-
ple who are conscious of the prob-
lem. This is all that T want to sub-
mit. Having said this, it is not pos-
sible for me to meet the various other
points that have been made by hon.
Members, As I said in the beginning,
that they have covered the entire
gamut of the Indian policy, the Indian
economy and the Indian situation.

With these words, I commend the
Bill for the acceptance of the House.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:
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“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the
Consolidated Fund of India for
the services of the financial year
1971-72, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We shall now
take up the clause-by-clause consi-
deration of the Bill.

Clauses 2 and 3 and the Schedule
were edded to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. R. GANESH: Sir, I move:
“That the Bill be returned.”

The question was proposed.

Py

of; waw fEmT JTAATERET
wgem, wff ana Y 7 T A A
93 eq R g AR g FAamarg
3 0F 7= UT TET § W SR/IY
FIEY T § OF FHA F FT T7SHY
TR T TR AT Faw A E )
[Mr. Drepury CHAlRMAN in the
Chair.]
sfraq, aatfeiom fag at A
afer qT i I I H AZ] TOAT FTZAT
fr ag a9z gaToERr & ar A3 3
gdifs 7 goar w9z § 5 a9
F wWicoSi ¥ aTEATe A@r gar !
AR 14T § 7R g garl Tde
T 3T wgiw A7 TFga.g a ag
HGT AT F LEANAE FIA & | IAR
AumEEE # @ dr g1 'R
F@ qarar a1 37 (@At foq #1 @
%ar agA W AEr 8, IT EOHTE
arzm @i | sEgen & fag @
FagaT @rgan g % SN o T899 B3
& fe Fow & S qIATT AT AZ
safsqma 78 a1, ag salFgar 51 exqa
agr ar, fazrfiar evrs W1 @
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WA i wg oAt fe o & guA
S AT AT AT § ) & A g
w7 &1 § f5 g8 %A smefearansh a7y
aTq Agr oA, 7g FAA Vg TEATAEIST FT
THTF g1 AR I H #4159 o 78F
il

g, CF arq SRR g S
SAET WAT AL AT L IR w O
#T o o fag agt & fafwex 9,
aF % aE&T F agq  a9qF ¥,
IO TRW § IR fie fafreae ad
Th A Fifow 3 AT I g8 o
gl v I3 "iv g% @iy
st Afgat & oseer @frar @
fergram & neax FSr@E1 F 399
FEAT Wgar g Ae fo ©we ag dwr
TR S oIy amwigaet fevgeam
% g9 q o€ wgA fufaeec a1 @y
#3 fearagi s gow & @&y 2
T 24 9w I § fegeam
¥ A9 ¥ g ¥, Sy F gz gan
[EA™F FAEL ATA ST 38 I &
grew fafaeew ag, gam wef @, fos
¥ 9 & fad, weerg oy & fod
R AT FgTRT wrAT arw fafaeay
W AT 3% g1} gfew S 9w
fafarT & @) =it ro aio fgz a1 @
gra & gz ot Efear ¥ fafaeew
g gg N wsg wA), foaar Hifg
faaizor % gra agy et M =T 5
grer § g1 oAy Afqar a9y off fomar
fe afamst gnIsT @ 21 o
qifeat § 9§ ff svgfaee qidf & o1 fa
AT #1, AR g IqH 10T T
& #w F B H ogmEw g
for =it o oA v WY A9, St 24
grr &1 fggeaw ¥ kg & St
gaafea 2 ot 7 oray faelt @ &A%
forq & SO AT FUAT JAE AT TS
g SEAAGA |

930 R.S.—10,
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wroe, § 2 O aral w1 A
FT AGAT 17 I AT E | IRA Fgr
f guk 75 ¥qT AT EFTQ A X
F % f5a w@rg, 50 FAU% AT
Tema % fad 7% 25 70T wyaT ERfawe
X Ak gy fofag arfael & fau
w@r | 99, s g g fw
uF Afearesivd ATE F9-qET W
@ foew sraia fefegaea #r arat
T fear AT AT AR Iw W ¥ qgA%
AEN § AMET AT T | WE
5 # o gk mfwAt #7 arer §
TF M WATIEE 1 9% QAT
FT ERT | AT FIEIIST TFATAT
T T RE | o ok e R E, W
mrefaet at frwemr ar 78 8 Ao
TATEATIHE F TEAR It A G HT
®e

yfesqs 92 F FITH IFR gl &
B A1 O g s FF ofeds FFeT w1
afad  FIq F@ g fF saFr zad
fawarg 7l § ag &Y *neq & fw afeqw
T Y, s w9 g {w afeaw
IRYA qguR i ar ag weor g1 1 K
I T fraar g wed w22 §3s
quFe FITafeq FFeT | 9g v fsiqat
TFGEE FT ARA & IaAT UAGES
FIford | 9 golr g fF sgiw wiwe faar
for e wagsst vaTar faer A FY
zrerade sarar faar afss sgi o
wifz =7 19 § a7 9ga FH1g | A
uF a1 (e T anEa ¥ ar9F 1% #F
FRRIAFHU TEAHe ¥ Fg §
gfetsh Fa2T 1 WY F99 AT 4%
ALY FAT AT | AEAF HFLL AGA F
qX wady Q4 forRardr 3 & fF ag
ufElaadr ¥, FnfadT §, Tiean § 7
sriftpw o qe< arfaq g1 aqgarfae 9r3-
Jz FFT F AT I fag gt Fifaw
FTHT ot | 7R gt & {7 faw el oy

—_— e
T Prig

.
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¥ T 1T A HIAT § | FA@ LA
ST qfeA® YT F TIATAN QT F 7 TET
FHAT | FFE r9A FET fF 4. 2 9HT
feq grarg « s ogr as &4 fgqra 1
MITE TG 1. 59T ATaAT ], 3365
FT & sAqEIAT ¥ 50 FUT &7 TM{HT
A ZT AW HFAT 1. 5 qRH & &Y 437
g srafw Srede geey wWifes 79 11
qIHT qF ATAT & |

Y, 39 Aot ¥ wfyw T Iy gg |
QF aTd FEAT ATZAT§ {F aF W7 qN-
fS7am faer § a8 g=dy 197172919
o sggen av feafq #1 agr qea?
T faqmar @ | ST ATGRT AT Y, AT
@I AT AR (07 JaH1 qEY
e AR AT ) o, T gE N 9
a9 90 AT AT gAST garar war {F
397 wXIT a7y #7 Sfpfae g foad
177 FIT ®YE &7 T 97 58 AMGA
aAmaT § IqF faAY F A7 220 FLE
#7 efpfae @99 fag adra 15
FUT WA FT O 239 Faa 2 fear
faad fedew & & A&y sy stvgan afww
Fa% A ag ¢ i wa Sfwfas 235 &<t
TAY FTZT AT w796 fgara § 1 wefy oe-
wifaai & faf sgawe & wws 60 FAT
TATCATE | Hgaag@d =) AT FIgar
& afega ot & #r wgr, A oot
walt ST q=T gy | owAr g faw gy
grfeq®< Y & arar f 30 #0z Wi
q1g & fgura 180 FY0% £94T @F Z007
7T 98 gR aqrar i B, 9™ #7 gE)-
Az fFar war g1 fo Gar o garar w@r
& 4 0 0 fafaam st s A 300 FTI
T TET0E ga1 g M1 faad qary fafq-
w1 &7 fa3w arar & arg s g 131
fafaaa s ardT 100 91 98 T F
W 77T faasy o0 @gar gar § 4
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TN AT ARET & ag faw 2 WS
®o AT § | WA ZHHT WY & AA @ &Y,
Ay 7 WIeHT T IfKfae & AW ST
235 FLIT &0 &, TF 400 FUIT €o gl
Fruay | @ifeas grge A 9g Wi gr f*
g¥ feT g7 &1 Ted Wz g qwar
IZIN ag W F@ & Uk &, WA F
IIER &1 1T AN &, HEY SR EEH qF
sttt %1 fgrgearT § wgT T8 wFAT
& FifE feafa Qe & 1 ga s< & fw wre-
orfeat & @9t 1000 FTIE ¥o ¥
FHTET 9§ SITTAT HYC IF AT A37 Ao
arear EfEfaz 1100 a1 1200®TT
<o AF 9 7 QAT | IH Frwa § CTET
HqrezAfzd §——a1 a1 1T SF AT,
LA E4Y T 7 97 ET€T 197, 5 AL
WY ag g, ar {6 91 @A ¥ oA
Y FA7E, TA TN F1 YIHT SIEAC
qENT HYT IHT ASVT 75 197 o IENAY
EITAT WL JATEAMANE X FH FT
T FVSTTC ATIHT FATT & WAL
MY FIA TGAT WLOATAFT q€ /&N
S TTT AN ST AT AT gATY WA
T & 98 TET ST AT T

wiFaa, wrs feafa 9g & fw w1 g9

T AFE TR AAAGTENR 155N

%o F THH EATTHATL T F HIT T
gz €1 | FGIT qIET F Fef HIAT €74

¥ Far gt o vw gAT § fF AR I q

o1 wEeAw A F AN E, ag AI97 S
faz 1 § AICIFN w0 Fgy o 3Ty
AT AY AT g Y AE T FHT
qT § 249 gy TEr | § StrAAy AvgAr g
FUT FHT 9L ZFT BIET FV SATAT TE
oY a1 fqarT a1 9% qR EFq B F7 7
AT & ¥ U{IH 1 TF ®ATR TG Z 00 O
FIRA R &7 A19 797 § AILFTX F09
& qIFHT FT ATZF AT § | WAAT qAT
ST Y F9 gg wrAr (Fama qg @rg
o GG, AR GERr) wR=rf)
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T o9 § ghEww % #< faar fw g
fegqy I TFMT AMY | TZHT THT
400 FTIE To FZTAT IT | AL FIHFTY
wHATit w1 feaqa qears Wt semmT
qeT AT 100 FUT To HIT THT | T
frai 97 1000 FUT To HWIT AT &Y
srasT SfEfaT IAT 1400 F 1500
FL T §o HFY AT qT 38 UF AL
F (vyicious) fafame  aiwe =
RGT Y | TR VFA F T FIFTTA 797
FH qar g !

AT MTFT Fg T X FUAT FFT
AT FAT 1 A AT AR
&, 3% a1 § 1t AT WIAT & W HAE o
2 s =91t w0 & ®179 7 F1 WY 9% @0
81 S T ST HIE I IET {, I
Fa3IwT g 1S gr 732 frg-
w1 Ffar & aad 98 ST FE §
o g, arg &y afsaw sz fr @ W@ g
sel% AAT T HTT /A 2 o qrasy wia
& FIET Y | TGN AT ¥ FGTE H——
qUZIH T 59 THIATHY TN HHA-
et 39 &Y #1 | g Sam ufad 5
ST O a7 WX FfoT IEER qAT g
500 FUF <9C F SATIT §——299 FA AT
T arg ¥ 7Y FT TEGT ) qg W FUE
¥\ A 33w v agfagr g
7 5% WAT 9T FWEIA gRN, T NFHA
qQUFLITZI0 | T R feafy § ga12
Sy gFIT | Fgr waT fF go FFE T aga
¥ qI 3G A G IAR [ (99w ag o
g qIY GIN I FL T I T, I8 AIFTT
ot gy T |

19, AT 719 SFATHE TFIIE-
T TG ST §, HISAT X FIS, F2 A
74T 8, THRATHT FT 917 AT HIFAT TG
& T S A0 AAAATETE AHT F¥ 0T
FgY, 71 9F gy g, F v ogw F v @
gh ¥ g for Ty a3 g, 7 IAR AT
fero & av aoaAreT fifwg, § sad
TaF AT g9 X H18 gfenarfsma

[ 30 JULY, 1871 ]
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femr 7Y & | WAR TEZI qIET 7 g7
T 4T 5% AMAATTE T3 w7 GawfaT
Yagarase I g 1 yg A afr g fw
R #wt fawriar & famar & @i & ag
A1y g & aft gn oF ara F Fa%
gr IET AHIFGHE I TF AFH+E T &,
aq ag ara ghafe=a «@Y v o

FQF 917 AR FZAT ATgT §
ma gfear W F7.3H | H Ay
Jeaet FT AT GFT 9T | AT G87
T § fF gr 9 sfage gr-Ffuee g9
g1, ®fage zfafawa g1, sfage =ra
gfear Weat g1 | sfaw, aga fawi & ag
A oY fa e <fear Wedt 1 oF wIe-
TRy a9 fowd o wfaw ot g, sa®
qrg oy fFUT & & AT g IAAT @Y
IqF FAATH HIX FAT § FUAT FF &1,
ITFET W IqF FIRT TAT7 FIA FT HIHT
fear sirg | &fwa qat s 9y gt g o
¥ dar zfafasa % i O srediegaTa
HAFTHEH AT A7 @ §, N wifewew
3689 31 & aR ¥ §, a1 foa¥ a=wa
wrgaTA 2fafasa winw 9T gmw S9H
SETETaT 4 9 o1 FEEeed & ¥
Frgfaee qrel & wea €1 Q1 afafasa
F1 1T SEATA F g UF Tt & -
21 & faq gfs miowr gz F@r g1
g AT J1aH fAQ 7=y 747 & AL AAT-
fagarg 481 &1 aouar oy ¥ Toe
wegt § wgr 91 fo s fear Aedt
q ¥ TIAAE BT TG F AT ULA
Hrfaal T TR wAT & 1 1 A FgA
Frawag e 5 g@atg & fF=rE
it feraifa adw A< Sefaefas
FASTHE | AT FIA AT Afaan
AWeat grur warfd € ardr &1 Fgi
97 @1 SWRdEr & A EWvHtew
Fq § Wear qwar A wwaAT AT
gfqaEs F7a4 & F A TF G I FT
ey ger & w1 gy wfedi § awET
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[+t qaa femiz] BE PRD-S
qIFTE & qroA ag qivn @ e e
ot et fagi &1 qAQr & G ad9-
A T W fear qAr @fgd | A
FXFHT H1T g fed § )

wifg< % uF and w AT E |
wat a% gu fafvam fae s qae g,
ag o qr gY &Y 4T § Wi ag a1 9%
Ofew §, wfee § ag AT 9gar g i
St &t w qrHe FT AT, T &4 F WAL 8,
IEH! &I fagrar srar =gy | STH!
fadr@ &1 uF g IOFT g AT I8 §
feritfrergere | WA &% a9 w7 3@
2 7 & g9 oy ¥ ) FogIo €IET &
I ¥ gt ag wxar g ¥ ag armarg
e ag wfedy zar agl § A9 UF U%-
faze a1 § Wi qa wrwy § fv = o
T T EY G SATTET |

SHRI K. R. GANESH: Most of the

[ RAJYA SABHA ]
ik

for Govt, and other 296

S  Business
which I would like to submit. It was
not my intention nor did my speech
convey any such impression, the pre-
sent progressg that has been made dur-
ing the last twenty-four years, that
heritage. ... (Interruptions)....I was
only referring to certain aspects of
the policies that have been continued
by certain sections of the united party.

MR. DEPUTY CHAIRMAN: The
question is:
“That the Bill be returned.”

The motion was adopted.

—————

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT AND
OTHER BUSINESS

MR. DEPUTY CHAIRMAN: I have
to inform Members that the Business
Advisory Committee at its meeting
held today, the 30th July, 1971, allot~
ted time ag follows for Government
Jegislative and other Business to be

points reised now have already been taken up during the current Session
replied to. There is only one point of the Rajya Sabha:
Business Time
allotted
1. The Finance (No. 2) Bill, 1971. . 2 days
2. The Agricultural Refinance Corporation (Amendment) Bill, 1971. 1 hr, 30 mts,
3. The Central Board of Direct Taxes (Validation of Proceedings) Bill,
1071 . . . . . . . . . . . T hr. 30 mts:
4. Discussion on the Resolution regarding Mysore Electricity Boards. 1 hr.
5. The West Bengal State Legislature (Delegation of Powers) Bill, 1971. 1 hr.
6 The Public Premises (Eviction of Unauthorised Occupants) Bill, 1971 2 hrs.
7. The Constitution (Twentyfourth Amendment) Bill,1971. 2 days.
8. The International Airports Authority Bill, 1971 . I hr,
9. Discussion on the Resolution regarding constitution of a Raflway Con-
vention Committee, , . I hr,
10, Consideration of motion for reference to the ] oint ComImttcc of the
Prevention of Water Pollution, Bill, 1969 30 mts,
11, The Contempt of Courts Bill’,1968, as reported by the Jomt Commlttee 4 hrs.
12, Discussion on the working of the following Ministries :
(i) Steel and Mines . I day
(i) Information and Broadcastmg’ I day
(iii) Agriculture . 1 day
I3. Short Duration Discussion on the funcuonmg of the natxonahsed Bank

in the country. . . . . . .

2 hrs. 30 mts.



